2935 D.S.G. (Railways),
1965-66

(Shri B. S. Murthy]

February, 1965, making cerlain

amendments to the Korala Pan-

chaya.s (Slaughter House and

Meat Stall) Rules, 1964,

(ii) S.F.0. 153/65 pub’ished in
Kerala Gazette dated the Gth
April, 1865 making a certain
smendment to the Keraka Pan-
chayats (Disposal of wun laimad
deal bodies) Rules, 1984. [Pliced
in Library. See No. LT-4676/65].
Foop CorronaTroNs (AMENDMENT)
RuLes, 1965.

The Deputy Minister in the Minis-
try o Food and Agriculture (Shri
D. R, Chavan): [ beg to lay on the
Table a copy of the Food Corporations
(Amendment) Ru.es, 1965, published
in Notifica.ion No. G.S.R. 1144 dated
the 3rd August 1865, under sub-sec-
tion (3) of section 44 of the Food
Corporations Act, 1964, [Placed in
Library. See No. LT-4877/65].

ANNUAL Accountg or THE KHam

aNp Virace Invusrries Commission

FOR THE YEAR 1963-64 TOGETHER WITH
THE AupIT REPORT THEREON.

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): I
beg to lay on the Table a copy aof
Annua]l Accounts of the Khadi and
Village Industries Commission for
the year 1963-64 along with the Au-
dit Report thereon, under sub-section
(4) of section 23 of the Khadi and
Village Industries Commission Act,
1056. [Placed in Library. See No.
LT-4678/65).

13.53 hrs.

DEMANIS FOR SUPPLEMEN-
TARY GRANTS (RAILWAYS),
1965-86.

The Minister of Rallways (Shri
8. K, Patll): 1 beg to present a State-
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ment showing Supplementary  De-
mands for Grants in respect of the
Budget (Railways) for 1965-66.

GOVERNMENT (LIABILITY IN
TORT) BILL*

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): I

chayats (DDisposal of unclaimed
a Bil to define and amend the law
with respect to ihe liability of the
Government in tort and to provide
fnirhcerlain matters connected there-
with,

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bil 10 define and
amend the law with respect to
the liability of the Governmént
in tort and to provide for cer.ain
matters connected therewith."

The motion was adop'ed,

Shrl Jaganatha Rao: I
the Bill.

introduce

1965—

FINANCE (No. 2) BILL,
contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri T. T.
Krishnamachari on the 30th August,
1965, namely:—

“That the Bill further to emend
certain laws relating to  direct
taxes, to provide for wvolun ary
disclosure of income, to in-rease
or modify duties of cusioms on
certain goods imported into
India and to increase or modify
and to impose duties of excise
on certain poods produced or
manufactured in India, be taken
into considcration.”

'Publish!:inl-n_aizette of
dater 31-8-65.

India Extraordinary, Part II, section 2,
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Shrima.i Renuka Ray may continue
her speech.

Shrimail Renuka Ray (Malda):
W.osicrday 1 was saying that, although
these import duties were meant .o
avoid defirit financing, there was
likelihood of some amoun; of price
rise. 1 do feel that it is necessary
for us at this stage to give a very
careful consideration and scrutiny to
the cost of produc.ion and the price
structure of some of the commodi-
ties, so that we can come to a better
appraisal of how to prevent rise in
prices. There are two things that I
must say in this connection. One is,
as I mentioned on an earlier occasion,
to encourage import subs.iiutions by
indigenous products. To that extent
it is g very good measure, although
there should earlier have been some
attempt to find out what kind of im-
port subsiitutiong were possible. 1
know that a Commiitee has been ap-
pointed under Dr. V. K. R. V. Rao
for this purpose recently. The other
point is the development rebate as an
jnstrument through whirh an attempt
has at least been made as a begin-
ning to give priority to certain in-
dustries; that also is a good outcome.
“There are many other measures
which cou'd be taken. One of these
is tightening up of credit by the Re-
serve Bank. I think a great deal
more can be done in this connection.
For instunce, in 1960-61, clean ad-
wvances—advances without securities—
from the Reserve Bank were Rs.
181.3 crores. The preliminary esti-
mates now show that thev have gone
up to Rs. 300 crores. I know that we
are egoing to take measures, but it is
a pity that they have gone up in this
manner to saueeze credit  Clean
advances from hanks may not be the
only wav by which money goes into
the hands of thnse who are hoarling
foodgrains. but it is one of the ways
along with unaccounted monev. Tt is
some‘hing on which we have to take
verw special measures and I am very
glad that the Finance Minister is put-
ting his mind to it.

1 now turn to a very important
matter which, I consider, is the es-
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sence of our entirc price struclure,
ie, our not having a precise food

policy in the counuy. Every-
body knows  that Lhe price
of foougrains has a great deal

to do with the prizes of a.l cum.nodi-

ties. Whereas in a veveloping . cono-
my price-rise cannot be prevented,
yet I think on such an unpuortant

matter as foodgrains, we should have,
by now, evolved g betler policy than
what we nave done so far. First of
al, Sir, in regard o food policy I
find that we seem to believe in &
different system of compilation of
prices. There is one price for coal
throughout the country; there is one
price for siecl throughout the coun-
try; but in regard to food, somchow

we do not seem to reach
any such satisfaciory  conclu-
sion. 1 do feel that there

is need to do away with this
single State Zone system which s
today playing havor in the country.
I can understand that areas of high
purchasing power might a-t as a
dragnet and take away the foodgrains
from the rural areas. That can saiis-
factorily be met, ags has besn suggest-
ed in many conferences that have
been held, by the in‘rodu-tion of
statutory rationing not only in the
city of Calcutta, where it hne  heen
an outstanding success, but also in
other cities and towns and in indus-
trial areas. If all these areas are
cordoned off, ] am quite sure that a
free flow of foodgrains would help
the primary producer even In the
surplus States and be a check on hoar-
ding activities. I am quite sure that
this is a matter which nceds not only
the consideration of the Food Minis-
ter but also of the Finance Minister,
as he is making a valiant attempt to
keep the prices within some kind
of check. That will not be possible
unless we have a firm and positive
palicy on food.

13 hrs.

Just a little while ago, we saw 2
great uproar in the House ariring out
of an observation made bv the Fond
Minister that certain politiray consi-
derations also had been introduced
in the matter. Apart from that, the
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[Shrimati Renuka Ray]

real consideraiions are also  therc,
namcly ihe tremendous profits that
are being made by unscrupulous
dealers, and by unscrupu.ous middle-
men and hoaruers at a time of defleit
which is most contradictorily a time
of wvery good harvesy also. So, it
does mean that we must look inw it.

Very recently, [ toured in the inter-
ior of Malda, and 1 have seen how
this districy and some others in West
Bengal also ure facing very acute
conditiong of shortage, But there is
one thing that 1 want 1o mention
. whizh arises out of the discussion
that has just taken place. While
Government are being assailed very
much for the tremendous pressure
that is being created because of the
food shortage, we forget how diffe-
rent the position is today in  the
country than what it was in 1043
when thousands of people died like
rats without a murmur in Bengal
Today if there is great demand, and
a great clamour and there is pres-
sure on account of that, it has becn
brought about by the actions of this
Government and the party behind it
It is with an exhilarating feeling that
one goes down to the remote areas in
the districts and finds that the people
are conscious and that the pattern of
consumption has changed to such a
great extent that it has put a great
pressure on us. That is a pressure
which we shall have to meet, and we
shall have to find 5 solution to this
position. But it is pressure brought
about because of the conaciousness
created by this Government and the
party behind it

Having spoken about food, the next
point that T would like to stress is in
regard to the administrative strue-
ture as I think performance and im-
plementation is a very relevant sub-
ject in our present economic predica-
ment. 1 was very glad to find  at
last an announcement by the Prime
Minister at the conclusion of the de-
bate on the no-confidence motion that
he felt that the administrative -struc-
ture needed change and had to be
overhauled and for that purpose a

commission would be appointed.
Yeuars back when I came back to this
House, 1 did so with a defini.e and
pusilive purpose of placing before
Governmen| one¢ particular idea, and
1 did place it before the House on
many occasions, namely that unless
we had a complete ouverhauling of
the administrative structure in a
drasdc way, it could not ' possibly
meet the needs of a developing eco=
nomy, and that all our energies and
all the efforts that we were putting
forth would come to nought because
of the lack of a proper administra-
tive structure. I am g.ad that some-
thing is at lcast going to be done to
deal with this maiter.

The Finance Minister mentioned
something about cuts in expenditure,
while he was intervening in the de-
bate on the no-confidence motion,
and he said that he was sorry that
no one had mentioned anything about
cuts in expenditure, which was one
of the ways of preventing deficit
financing. I would personally pre-
fer the phrase 'Economy with EfM-
ciency' which is the watchword of the
Committee on Plan Project under the-
Planning Commission, rather than
mere cuts in expenditure. Some-
times, the idea of cuts in expenditure
gives one the impression that cuts
might take place even in some very
important arenas, important so far
as the services, the building of
the human material, are
but not always so important to those
who have a narrow ouilock. I do
not say that today the narrow outlook
still persists in the Government, or
in the administration to the same ex-
tent, but I think prejudices do die
hard, and, therefore, 1 would like to
suggest that it is eficlency with eco-
nomy which could be brought about
in administration. There are scores
of reports on this matter alreadv. I
myself was the leader of a team which
had made certain recommendations
to Government, but Government have
a habit of selecting only @
certain  number of recommen-
dations for implementation they
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find convenient, while they do not
implement ihe rest, with the result
that the efficiency with economy
which we had suggested has not ac-
tually taken place.

I am sure that if the Finance
Minister would go through some of
these reports which have been pro-
duced after a great deal of thought
and labour by those who have gone
round the country, he will find that
there are many arenas where—I
would not use the phrase ‘cuts in ex-
penditure’—a great deal could be

done for’ the purposes of economy
with efficiency and better perfor-
mance.

There is one other point that I want
to make in regard to  unaccounted
money, in regard to whirh som. fur-
ther re'axation is suggested, I do
feel that in spite of the further re-
laxations, the results are going to be
very negligible ag in the past. I have
not the time to go into details. But
I would like to ask whether
the Finance Minister  really
feely that this relaxation by six
months and the concession of pay-
ment by instalments is going to bring
about better results, Will it not be the
position that those who now look at
these relaxations may think that fur-
ther concessiong might be given io
them if they wait? I do not say it
far from the point of ethical view of
considerations, about which I  hold
a very positive view, but I think that
this is not golng to give us much
results, even on practical considera-
tiona.

Then, there are very disturbing ac-
counts and reports about under-in-
voicing and over-invoicing in the
country, of which I am sure the hon.
Minister and his Ministry are well
aware., But what is worse is the fact
tha; there are some rumours through-
out the country regarding the import
entit'ements and the manner in which
it is being exploited not only by the
business community amonrgst whom,
of course, there are some to exploit
it, but even by some of the inspectors
appointed by Government on whom
the customs authorities rely, 1
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would ask the Finance Minister to
have a probe inlo this maiter and
take drastic steps to stop these things
even if it be thay some officers of a
sister Ministry might be involved in
it.

In conciusion, I would like to sub-
mit that we are up against an insis-
tent demand in the couniry, I think
it was my hon. friend Shrimati Tar-
keshwari Sinha who sald something
about the State Governments in this

connection. I should like to join
issue with her on this point, The
State Governments are ncarer the

people and they face the demands m
the people even more than here, and
naturally if they find it difficult to
effect cuts in expenditure, it may not
be because they wang to be perverse
bu; because the conditions in  the
country being what they are. and the
demand of the people being what it
is, it is not easy to bring about cuts,
except cuts which bring about belter
performance and better administra-
tion. Is it possible for us today to sit
by the wayside and call for Plan
ho'idays or to take steps to delay the
pressure of the insistent demand? That
cannot be possible and that cannot be
done. We have embarked on a greal
adventure, the adventure of building
up & socialist State on demorratic
lines. We are running up against the
greatest of difficulties today, no doubt,
and we are facing very challenging
times, and the Finance Minister has
had to take calculated risks. But I
am quite sure that If we face up to
the situation squarely, although this
meems to be a very dark hour, It will
prove to be the darkest hour before
the dawn.

With these words, I-uppoﬂ the
Finance Bill.

o fe qearmw (wewege)
e wAEn, Wi oYoAT & mraew i
e feal o wh wrw AR Y E of
ot 1 A o v i g W
weq U ey ¥ fag 18,000 wOY



2943 Finance (No. 2) Bill

[ f& g

T =T EAT AT 21,500 FLIT wIY
W e A ¢ 77 Ame W@y &
FHAE §Y W FAAT F TG FAE 4T |
ag sTv1 & faamy faarfadTy s ow
wr=Er waa ar fr et A ¥
aqi feam £, 18,000 wTrT AT
T 21,500 FHIE? AT TH T 9T
wgg g fF 21,500 70T @9 w3
qT St AET WioF FAT, TH AET ®Y
gra &4 & faw 18,000 w02 WY
ogier &Y swa &, A AW & faelw
frarz #, mias fe & g%7 oF
wifs wwEr 1w fam 99 F oaEa
& gy wif ST aTew wena qEA
¥ TR oTAT 94T, A 9% ¥V AYE AT
weara w, fors & fgeam £
% wrf o famre we &t o fw
oo wew e o1 § faw gw w1
¥ W oFr f—gmww 47
¥ ol Suter WEY W wCEwd §)

e N gD #AF O
& ™ oy A WA A IEiw
wT w4 fa fprmea 1 g, el
s goHTS W oF ATy §
| i oo g wX Efr &
sqrarer § avsaTvieat & iy wnf avey
ggEu w1 sy oa oA,
Ffer wrag ag gy W A w18T fE
o Ay aE s Agi § & s
fat®aaaer &)

g W ¥ ameTdl  WeETNTT &)
#r gew for on wwer B, ww fa
% AT TUN—ITEAAERIC SfaEsT
fafezs— & wrama dfem o=
o Fo pOERTA TE R | TAF
amm o weAr 8, o w3 ¥ ad
= §  IW W o% " SO
1 @i iU wRe & R A
gufes § o rE ¥ iw ¥ fasiw
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WSTHTX FAM A7 gew ZA, a3 w6
agmFramg A 2

AT FEAT T @ dfer g
oA §?

wWifemrwzmaw : & Ewa)

weW TR § ww A § I —aft
gormard & fafier @ & gy ar
qTH?

t frmr aeamaw cqrar § 7

WEIN WEAT : WAL g a9 8§,
& Ta& waww g @A ¥ fw
oft FeraTrdr & fafree 9% & T2
Fmareisd

=t fema qzaraw : & g Wi
T w g R s wemETa
¥ T wraarar g & gz WAy
war wrgw § fF ww fr oA
Feorarardl faw 741 § A ¥ awrh
gam & g AT oi= 97 ¥ 9%
& dvag feafy 2w fow ssd) ff
g

frgemm £ fra saxeqr Mqeea
AT OF wrIEd 7w ag &fs
I qORRT F TR AT LI qRIET
t qfn, e, s W fae,
FTE W1, ¥4 IAWT B SF AN
N1 & wAf, Iwwr 3F &
imm & wr & o Aff, wa
®t awfe wlar@r & @ adl, €®
F wrw AT ifgw, wWifs Wy
I F =T 9T §7 I WETAIY
agd &Y arew g) T § W g weaT-
s & oftorw e | L L .

sit gfe faey w v : (Froimranz):
7l ot g—Fedq wTErC F A §
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ot e qzamme - 3 # A v
@y e gwawm F well A
qCF WA "te argm § fFoagi
U TN FVIET R SEATN &Y T

2

& agy wumar TERTM Ad EAT
st f—fad ov &Y Tew w—
oG F— A =T IATERr
SEAT g AT TH AEEE § TWE
Bt et § fe wow goeTet & orw
W1 faw araer &, o oy wvofa
o9 ¥T |10 qE fAr f, 99 W
|/EGTATT EET SAT S W & A
fet  usal ®7 av§ T 7 g amT-
T wiw e gfe gmer dar A,
T T

13.15 hrs.

IMr. Deputy-SeEAKER in the Chair]

useg & T fay § w0
120090 T, oY f aoerd ol
€, T & ger g8 & qo e
foderd Fawaiz &t 1 @@
1953-54%Tama ¥ )

The Minister of Rehabllitation (Shri
Tyagl): On a point of order. He is
making personal attacks apainst some
Ministers of a State. Those people are
not h-re. They cannot answer. 1
therefore suggest that you reconsider
whether the hon. Member should be
permitted to attack and make allega-
tions of such nature.

i fema qearaw - faege At
&Y woAT wwET A% w7 famm ¥ o
IMmauz e g, wag # fw Aw
# faefra srae w1 A% e & fAw
g FEC E—A Tw & ag Wit i—
fs ox wiw afufa 43, e =1 =
®9 g fF 7ow /ewrd & qm
T AR E,. ..

Mr. Drputy-Speaker: You cannot
criticise State Ministers who are not
here.

ot fwma qzanaw - & &7 fafred
wt Frfeargy aft w7 = d | T EwG
ot feafr @, ot owafa =1 g
&Y 7 &, & 3w F avw fre WA oW
= &t g g & e @ fE o
T FTHTL JIL-ATT Fo8 | 777 ALY
& SAwInET BN ¥ 9gd ¢ A Al
& oy # v anfgg L waT 1200
a1 gTE I W w A AA—
w2 ¥F T w1 OE, I o R
ar #7 #1 Br—wgy Foderd & dry
[T AT W TF FTAF 195354
¥ T ®T 1959 % AT A AR
ot 7% 3w & fau fraar agrqem g

Shri Tyagl: I rise on a point of order,
An allegation is being made against
the Chief Minister of a State. I am not
in a position to contradict it because 1
have no knowledge of it. Therefore,
permission to make one-sided allegn-
tion when the other party is not here
to defend or offer clarification is, in
my cpinion, not in order.

ot fewy qzaTaw ; THE W@
oTET FT AWT AT qwg H 7 WE

Mr. Deputy-Speaker: You cannot
criticise here. They are not represent-
ed here.

o gfe faow wmay - s s
¥ faeet w1 Ay 7t fomr ¥

Shri Kamalnayan Bajaj (Wardhn):
If he has used the name, it must be
expunged.

Bhri Kashi Ram Gupta (Alwar): On
a point of order. The sllegation has
already been made. It has reached the
Prime Minister and an inquiry Is being
made by him. As such, when we are
saized of the matter, the allegation can
be discussed.
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vt gws aEl ¥ @ § o=
fraza fer a1 fr wawdr ®w #%
&Y | faer et mEww & fonfa ady

¥ ar et faet ¥ i & 0 gAY

8hri Tyari: No.

Mr. Deputy-Speaker: No. Ministers
of States cannot be criticised here. We
are concerned with the central budget
now,

wt foma czaow ;- & fedt WY
faepe fwfemmm & &7 wr €
mE o1 9T Ay wwi A} g
# 1 oY A TEATTE F AT ¥ gl 0
w8, e o
qeaTa® Agt 97 Fafeaw ) ¥ A/
7 & 39 & foieTe agt 7 Ivfeqa &)

& freft e #) frfeamge oY
wT or g & a1 fadm sreerETe Ry
foarar @ w1 3 1 & g7 19 &1 FaIEOH
¥ g fw 2w ¥ fam &1 % aoaw
L c

AT T ¥ 400 oA
aftr w1 3FT 18,000 TWH ATETA
woE A R % oAy
w1 uF # wEH, (AW g, WY
st w1 o wr AT R oI
3% 7 Fremr g, @ & arer wwar
" fremt ol @1 AT v &
foera & wim 24 ST v ATy
o % forean, fam w1 qwEW aETC
gt

T dww iy &, AU dww oy §
fefes wmm &1 90 a9 &= =
W AW & ATAA & a9 w0 36 O awE
Fr gt & wfagl #F f93W & FT
TaAEE F1 8 5 femn mw ) ww w W
farat mar &, gt WY =TT B 1 1962
& qAET & 3w 98F | TAET FCA
ag ot f& 1962 % qAai ¥ fag &
wad &e eEgal @ dar faar mn
qr

Shri Tyagl: He is making an allega-
tion that somebody has taken bribe,

and again against a Minister. The
Minister is not here to reply.

ot g faeoy wra @ v Y forar

farmra qzaTaw ;. eftw wEY
¥ wgor Y 4 f& g wY 25-25
o

Ireqq wgET : wreAr ot &
o foe &0

ot fieg qeaTaw ;- WaT FEET
& farelt & QU & ST W 0 WY
wara § fe srel w1 AT g1 W
¢, ¥ w1 w1 @, At
® o ¥ et 1 oy § IR uw
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sy zwETr & faoret & e § &0

Mr. Deputy-Speaker: What has that
10 do with the Finance Bill*

Y fema qzamaw : gEET wEAE
famr & wvrw & 1 wEaw faw ¥ oag
w7 mar ¢ v wd wifed o 9w wd
#1 gifew 71 & fo7 3w ooy Wy
§ & g7

faorety 1 A AT @ TE ¥
FEIL aft & o FAT FOE Teg
T ¥ grg H At AT & Ik A
g & f& o=w A &
% & §F® A g
@ & afewm dfeees fafele
T F12T ¥ @, IAH TG OF FLEATHT
g ¢ fom & o o wedt W)
sfy afre fm 9% 1 7w 97 faer
fas amat & | ¥® FAT w1 qg TAT
t fv =t gufewr o7% ofam & @F
gt §

wa & gro & "X 9T T R |

Shri Kamalnayan Bajaj: He has
again taken the name of Shri Sukhadia
and says that the person isrelated to
him and so on, How can we find out
those Tacts in this Hous? So, the re-
ference to Shri Sukhadia or the Chief
Minister of Rajasthan should be ex-
punged.

Shri Radhelal Vyas (Ujjain): May I
invite your attention to rule 353 which
says:

Finance (No.2) Bill 2950

may be able to make an investi-
gation into the matter for the pur-
pose of a reply.”

He ought to have given intimation.

Mr. Deputy-Speaker: I have told him
twice not to bring in The names of
persons who are not in the House, and
he is still persisting. I will have to
ask him to sit down if he pirsists in
that. Please do not mention names of
persons who are not in thia House.

Shrl Kamalnayan Bajaj: Will the
names he hag already mentioned be
expunged or not?

Shri K. N. Tiwary (Bagnhha): On a

point of order,

Mr. Deputy-Speaker: He is not in his
seat. T cannot hear any point of order,

ot fema qzamaw & ey anfe

& A fn faep w3 adife

o wrT gt s & & grwrT e

AR & a7 F glowr eqq A

AT E | TP A g Y 4w
Mr. Deputy-Speaker: We fre not con-
cerned wilh the Rajasthan Govern-
ment, we are concerned only with he

Central Government. He may say any-
thing about the Central Government.

ot rgare far (armmond) - oagi
EHTT BTG AOETT A gEAed B, TAeAE
T & arey

Bhri K. N. Tiwary: On a point of
order. Shri Sukhadia has already ex-

“No allegation of a
or incriminatory nature shall 'be
made by a member against any
person......

— 1t includes a Minister—

“..unless the member has given
previous intimation to  the
Speaker and also tn the Minister
.concerned so that the Minister

plameﬂ the whole thing in the
bly in detail. He has given all
the explanations pnssible, So, why it

is referred to here?

Mr. Deputy-Speaker: I have already
ruled that it is not proper.

Shri Wardor (Trichur): It is public
property, and any Member has the
right to refer to it. There is nothing
personal about it,



2951  Finance (No. 2) Bill

Mr. Deputy-Speaker: He cannot rafer
to persons who are not in this House.
There have been many rulings.

st femw gzamas | fw W
am KFa i wig foag g
s @ i fv Twea ¥ S oW
g AT ¢ A 42 ¥ 52 w9d
afq frrew % 2T & @der o
WY R 9AT W WEW #1, HETW FT
T AT FY I AT § AV 80 T
¥ 90 wT wfa FEewm W
qT qT quTaraT g 1 ¥ foey s
® aa AN &g @ §, g g
@ wdEr W &9 W &, 99w
wa X wg W E | O 45 w9
frres #1 =¢ 9T @{T &7 IHT A
® IR A 9T e, Ao W
warE w1 a9 wrar § 1 faei st
& A ¥ FTOT O FCA ATHT B GHEA
Y A qE wE AT 0 QAT FA
¥ e & faer a1 S ¥ whiw wET
f& gg 91 ORI wTET Ao Ww
& &, ¥AET g AeET T WL

Shri Kamalnayan Bajaj: The country
is facing aggression on ‘its western
border and there are other problems
rgarding prices, lack of production,
scarcity in the moneymarket etc. All
these things have come all at once.
This is not the fate that destiny has
provided for us; we have to take some
reaponsibility for some of the measures
that we have taken in our country.

At present 1 think that gll the
measures that we take should be .ri-
marily defence oriented and that our
security should be strengthened. Thig
should be done both through short-
term and long-term policies.

Shrl 8. § More (Poona): No capi-
talist should be touched.

Shri Kamalnayan Bajaj: If the
capitalist is bad, you may touch him,
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if the politician is bad, you may {uuch
him.

Shri Raghunath Singh: You are hoth.

Shri Kamalnayan Bajaj: I may be
both, but you are only one. T am
sorry for having said this. This is unly
between ourselves.

Shri M. R. Krishna (Peddapalli); It
cannot be betwcen both of you, it is
in Parliament,

Shrl Kamalnayan Bajaj; That is
right, I agree with you.

The present budget contains some
minor good features, but we have to
view it from the angle whether pro-
duction will increase in the fields of
agriculture and industry, and whether
steps have been taken so that pro-
ductivity or output even in the
administration shall be more and the
expenses are reduced.

About twg years ago, I think, our
Finance Minister announced that he
was going to take strict measures for
reducing administrative expendirure.
But this expenditure Is mounting out
of proportions.

Bhrli §. 5. More: Do not take him
seriously.

Shri Kamainayan Bajaj: It may be
that you do not take our Finance
Minister seriously, but I am inclined to
take the Finance Minister o any
Minister seriously. It may be he is
unable to reach the targets that he has
sel for himself. For that we must try
and assist him so that he may succeed
in the matter.

Dr. M. 8. Aney (Nagpur): You think
he is on the right path?

Shri Kamalnayan Bajaj: I dn not
think so. His intentions are good. T
think he has caught himself in a vicious
circle, and is probably not finding a
way out of it. He wants to strengthen
our country, increase our development
and so on, but when you see the re-
sults, they are different, and I am con-
cerned at that.
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Qur agricultural production increas.
ed during the First Plan by 42 per
cent, but in the Second Plan it
went  down to 39 In ihe
Third Plan period in the first
three years agricul ural produciion
has increased somewhat and last year
it went up .0 about 8 per cent, that is,
seven million tons more production;
¥You may say it was a great gift nature
gave us or it was duc to our efforts.
Moreover, we impor.ed not less than
six mi.lion. tons. Inspite of all this,
because of the unnecessary controls,
artifica]  zonal divisions and
faulty distribution and acute gearcity
has been felt and the rise 1in
prices could not be stopped, although
lately because of the new crop and so
on there has been some drop in the
prices.  Until the next crop comes
in'o the market the situation is grave
and we peed give considerable thought
to that matter,

The Finance Minister had given an
increased development rebate for the
new industries and they will get the
development rebate when that indus-
try makes profitt But whatever com-
mitments they have immediately, they
have to honour them and thus they
have to pay more by way of customs
duties and in many other ways. Apart
from that there is a credit squeeze in
the market and that is applied for un-
secured loans on the basis of 25th
June. Now, 25th June falls in off-
seasgn for business and industry when
you do not need much money. The sea.
son will be coming now and if this
squeeze is continued on that  basis,
it will create difficult condilions in ad-
dition to other difficulties such as
competition and rivalry in trade and
30 on, If it is resiricted by the Re-
serve Bank that the usance bills can-
not be given for that consideration,
they should not be given for more
than a limited period such as 2 or 3
months, it will be good. There should
be different periods for different in-
dustries. If suitable modifications are
made, and the period of credit market
is ressonably limited, it will create
healthy conditions, There are un-
necessary controls and therefore, the

mcney market is not behaving pro-
perly, I\ becomes tight. There i; a
famine in the money murke. and so on.
For that reason, the jndust:y iz not
finding money, There are several
mills which are closed because of
shortage of funds.

Again, there has been difficulty in
planning. I am not stating this exam-
ple as a complaint; it is a fact and 1
am giving that as an example. One of
my industries, Bajaj Autos, ig g sco-
oter industry., We have been infor-
ming the Ministry in advance about
our scooter factory that wun'ess the
Jicence for foreign exchange was pgiven
for importing some components, it
would have tp be closed. We have
been informing them over g period of
months in advance, I the couniry
did not have foreign exchange now, the
Finance Ministry should have visualis-
ed that. If they had warned us in ad-
vance, say, six months or ss in ad-
vance and said “You will no. be ge!-
ting foreign exchange after this period
and so will you divert wour productinn
to some other thing”, if they had done
80, we can have ng complaint against
it. But they always mid: “we are con-
sidering and we wi'l do this and
that” and all of a sudden we are told,
“no more licence will be given for the
old quantity, but it will be only 10 or
T or 5 per cent” of your requ.rement.
We do not know what we are getling.
If we need 15 per cent to be
imported out of 100 per cent compo-
nents, out of that 15 per cent, only 10
or 5 per cent—I do pot know how
much—-is going to be given. In that
way the industry would be able to
run only for one or one and g half
months or two months in the year.
The factorvy is glready cldded: ther is
not a single Vespa that we are. pro-
ducing. I am glad the industry
Minister is also here. When I gn to
him and say “kindly give us foreign
exchange,” he says “go to the Finance
Minister.” When [ go to him, he save
“I bave no Yoreign exchange, I cannot
give you and we will see what we
can do about it." I can appreciate hir
difficulty. But at the same time ap-
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plications are invited for starling new
scooter Tactories i the country, I
have no grudge if more scooterg are
produced and if you had the foreign
exchunge. If you could give foreign
exchange {p impurt compunents, you
can do so. But here ig an industry
which was running but which s closed
because it i; not getting foreign  ex-
chanue and new industries are given
a livence for manufacturing Lhe same
type of things, Will not they also
need to impori thuose components?
They could pot manufacture it 100 per
cent here, There seemg to be no co-
ordination  between the Industry
Ministry, Commerce Ministry, Inter-
national Trade HMinistry and the
Finance Ministry nor jg there appro-
priate co-operation or understanding?
1 do not know where the thing goes
wrong, When I think of this, I am
reminded of the story of a small boy.
His socks were torn and he complain-

ed to his mother, His mother
having ignored it for some time
said: Take this one rupee and

buy a pair of socks. He was a
small boy and had no experience and
he went to the shop and bought his
socks which were one or two  sizes
bigger, When he came home and
tried to put on his socks, they were
big; then he went to his mother and
said: will you please make this to my
gizr? The mother saig that she was
busy and could not do it and directed
him to go to his sister. His sgister
suid: you were teasing me yesterday
and so I will not mend your socks, He
went to his auntie and  his auntie’s
reply was  a similar retort. The poor
fellow out of disgust lefy it and went
to sleep. His mother felt pily for him
and she cut it tp size in the night when
she could find some time because she
loved her son. Similarly, the sister
also loved him and not knowing that
the mother had already cut the socks
1o size, she also cut it further. So did
the auntie. With the result there was
hardly any socks worth wearing the
next morning when the boy wanted to
wear the socks, When we start plan-
ning, we must first of al] have con-
tact with the people for whom we
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want to plan, Secondly, there must be
co-ooperation, with the people and
lhen there must be co-ordination in
planning. I something is lacking in
this, the results wil] not be achieved.
There are brilliant people doing plan-
ning work; I must give them the
credit for their intelligence; they have
planned well but if they are not able
to co-ordinate and do not have proper
contlact wi'h the people and they are
not aware of the situa.ion and circum-
stances that are changing from time to
time, the resul.s are not achieved or
they plan in an exaggerated way . . .

An hon, Member:
proached the auntie?

Have they ap-

Shri Kamalnayan Bajaj: They are
all our uncles, brothers, cousing.

8hri P, R. Patel (Patan): What
about your mother?
Shri Kamalnayan Bajaj: She is

quite all right and healthy; thank you,
We are going to have a Fourth Plan of
21,500 or Rs. 22,500 crores. If we can
achieve that target, I would be happy.
By levying the excise and oter duties
in the present Budget, the Finance
Ministers has reduced the target very
cleverly by Rs. 2,000 crores if not
more because the pub'ic sector pro-
jec's or the plan projects will cost at
least Rs. 2,000 crores more which will
be taken away by the Finance Minis-
ter. The plan target had been re-
duced. if not directly, in an indirect
way. Then 2,000 crores had been pro-
vided for the privale sector. I am
happy that this is provided for the
private gector, But looking to the
present market conditions, 1 do not
see how these Rs. 2,000 crores will be
coming out of the private sector. When
we approach the Finance Minister or
the Government officials, they say,
whatever be your project, if you want
money, the semi-Government institu-
tions will be providing it. Tf these
institutions are to provide the same
money it is not coming out of the
private sector; it is coming out of the
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Government resources; whether you
take it this way or that way, it makes
Mittle difference,

1 was just =saying that I would not
Lhe the plun that we have made, to
be curtailed for this reason, thal it
will have many political, re-
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The hon.

Mr, Depaty-Speaker:
Member's time is up.

Bhri Kamalnayan Bajaj: Sir, there
ig very much more to say, but I would
only make one more point and sit
down. Very often the question of

percussions which wil not be healthy
for the country, becuuse, in the States,
even in the districts, the people have
been old that this project or that pro-
ject will be coming in the fourth Plan
ang 5o on and so forth, If you want
to curtail the plan projects or the plan
10 Rs. 15,000 crores or Rs, 18,000 crores
and so on, tha} curtailment will be very
badly affecting the psychology in the
mnterior of the States in different parts
of the country. Instead of that, keep
your pruojects intact, but have some
built in adaptability constructed in the
Plan iself so that if jt becomes im-
perative, we can extend the period
from five to SiX or seven years,

1 was calculating
that =ix and a half years or seven
veity would be enough, bat today,
with the present budget, I think even
eight years will not be sufficient for
fulfiiling the Plan. because our  re-

Six months ago,

sources are limited | 1t is not  only
the moncy resources but therg are
other  resources. How much of o=
mources do we have to manage our

projects, how much of talent and ad-
ministrative capacity to manage these
projects do we have? Already, the
pubiic projects which we have under-
taken are vielding low; our return on

them s very low  and it is very bad
It = pot very encouraging We can-
not be very proud of them,  Exeept

some individual public projects, taking
as 7 whole, we are not able to manage
them properly. I the same circum-
stances, with the same type of ad-
manistrition ang with the same type
of resources to manage the public pro-
jects. our return on the further rapa-
city will be very low It will till
deercase. and In viow of that. we
have to plén outl and consolidate nur
achievements, and if we are able to
have better returns, T think we will
b doing o greater service to  the
tountry

1054 (A LSD—7T.

I poly has been discussed in this
House. I am not in favour of monopuoly
myself. But in a planned and control-
led economy, where the prices are
deterthined and fixed by the Govern-
ment, where licences arc given by the
Government, production is fixed by
the Government, we must try to
understang what are the bag effects
of monopoly, It may be that the
planning is defective; it may be thal
licences are given injudiciously; it
may be that the priceg are not pro-
perly determined, The mistake may
lie there. But otherwige, even if
monopoly is there, and if they are able
to increase production in the country,
just in the name of socialism, why
should we have the bogey of mono-
poly being raised and shouted every
time? T am not afraid of that I am
only saying this: when we have ail
the measures and the strength and
the power to curtail the bad effect of

ly, if poly hos come .n,
and if some peoplc are able to grow
and develop in  the country faster
than others, why not allow them to
develop? If they are taking undue
advantage of the circumstances and so
on, are you nod able to curb  them
or limit them to their production and
prices and so on” If you are unable
to do sn. you have the powers  and
vou must strengthen the  machinery,
instead of bringing measures by which
production in the country will g0

down. These are the things that we
must look into.

Dr L M Singhvi (Jodhpur): Mr.
Deputy-Speaker, Sir, the first thing

that this budget discloses is that Shn
Krishnamachari is preparing himaself
to be initiated as the disciple of Mr.
Parkinson. It appears to me that this
third budget within the past six
months is not only a formidable fare
but represents what I consider to bo
an extremely disappetising and indl-
gestible food packet. It unfolds, if 1
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may say with all respect to the hon.
Finance Minister, a somewhat ven-
turesome policy of brinkmanship
at leasy in the economic field.

The reasons that have been adduced
by the hon. Finance Minister for
bringing about the supplementary bud-
get are not aliogether convineing,
although I see nothing wrong in the
Finance Minister’s coming forward to
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blame, only whep it emanates from
foreign  experts. Clearly, neither
alarm nor despair nor whole sale de-
nunciation of planning as such would
furnish us with a ready-made solu-
tion, nor indeed does it help to build:
up artificial battlements and tor-
tresses of shibboleths as sometimes
in gelf-defence the ruling party bas
tended to do. The growing need of
the hour is to take a straight, cold,

this» House with a pp v
budget at this time. The supplemen-
iary budget, in my humble opinion,
represents g certain growing lag in the
efficiency of financial management and
financial discipline in the country.
It represents, if I may say so, g col-
lection of bizarre devices. of generous
gestures here and there and somewhat
unrelated departures and innovations
such as the provision for the econo-
mic rehabilitation of Ladalkh.

One cannot avoid the impression
that the real reason for the supple-
mentary budget is perhapg tp finance
some of the consumption expenditure
of the Government of India rather
than for the reasons that have been
adduced by the hon. Finance Minis-
ter, I should Teally like to know
which of the five or six reasons
whirh he has put forward before us
he really pins his faith in, for bring-
ing forward and supporting - this
supplementary budget in the mid-
ferm.

Shni Krishnamachari has said,—as
the International Bank has said be-
fore him—that our country economi-
cally is in a bad way. This iz by
no means an  overstatement. It
appears thst our economy has heen
growing progressively more  flabby
and more sluggish. It seems to me
that the pity of it all is that it should
have taken the verdict of the Inter-
national Bank to convince our hon.
Finance Minister and to bring him
to the realisation that our economy
is in bad way. It seems thag it s
one of our national fallingy to accept
a verdict, either of praise or of

did look at the stark realities in
which we find ourselves enmeshed
and to free our cconomic thinking
from the deadweight of slogans and
from the shackles of ideological pre-
judices. To do that, I should like to
say, there is no one more capable of
doing it than the nresent Finance
Minister and T would like to express
my regret that he has ghown no in-
clination to do it

There 15 nothing wrong, as 1 said,
in the Finance Minister coming for-
ward to this House with a supple-
mentary budget but the  pertinent
point is, how far docs the supple-
mentary budget really steer ug from
the financial erisis in which we find
ourselves; to what extent doeg iy im-
prove the climate for investment in
this country: to what extent does it
increase and improve our enlerpri-
ses and inercase  our  production,
our potentia] for export, our ability
to gain mure productivily in the oub-
lic and the private seclors. How far
does it go to break the vicious spiral
of inflation jn which we find our-
selves hopclessly entrapped? What
does it do to restore the dignity and
the value of our rupee in the inter-

national market and on  the home
front? i seems to me that there
is considerable force in the argu-

ment that there is really a tight situa-
tion in our country; it appears to me
that the Governmeni had not heen
unwilling to injure the reproductive
capacity of the hen that lays the
golden eggs. Only the other day
Mr. Bhaga; admitted clearly on the
floor of the House that the capital
market in India was subdued. The
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p in the capital market is a
depressing, dreary, sorry tale. What
does the Finance Minister propose to
dg for reviving the capital market?
Does he think the measure; he has
already takep and has now introdu-
ced ig the form of the Finance Bill
No. 2 are sdequale to revive the
capital market and the climate for
investment in this country? 1 ask
him whether it was comalsteny with
constitutional propriety that all these
projections and assumptions should
have been made on the basis of the
acceptance of the fourth plan of the
size of Rs. 21,500 crures? After all,
this House is supposed to shape tho
policies of  this country. In the
scheme of constitutional functioning
that we have, this Parliament has a»
essential right 'o contribute and to
construct the thinking on matters
veonomic. Are we then (o be pre-
sented with a fait gqecompli, a ceci-
sion already taken, schemeg already
adopted and a plan to which the gov-
crament has already committed it-
self? [ should like to observe that
this shows a somewhat scant respect
for this parliament,

In this matter, the government
liave often spoken with different
voices. When the hon. Prime Min-

ister assumed office, he spoke of the
essential needs of the common man
—food, clothing, drinking water,
rura] clectrification and small quick-
vielding projects. This was a hope-
ful sign. I thought, in the economic

thinking of the governmen!. Unfor-
tunately, the central themc of res-
now and

ponsible pror
then, however, have run the gamuy of
an opposite kind of thinking. The
Finance Minister and the Prime
Minister have spoken in bafflingly con.
fusing terms, which are mutually con-
tradictory, which are sclf-contradic-
tory and which konfounds comple-
tely. Only a little over a fortnight
nge, the hon. Finanee Minister gave
a plain warning against borrowings
and made a plea for basing the ex-
penditure in the fourth plan on 1
realistic assessment of the availabi-
lity of our ressurces. He said that

we must reslise the need to live
within the availeble resources. We
find after a fortnight that there s
no trace of that kind of thinking in
this supplementary budget. It makes
une reflect whethey the various pub-
lic pronouncements gre made with the
megnsure of responsibility which they
are expected or assumed o be made.

The Prime Minister had talked not
iong ago of {he need for ronsolida-
tion of the plan. Expang if you can,
but consolidate you must. This basic
need, it seems, has pot been realised
by this government. I have often
spoken of the large areas of idle capa-
city n various gertors of nur indus-
try, of the large-sale lotus-esting in

our industrial sectors both pub'ic
and private. Is the Finance Minis-
ter in a position o tell the House

that the idle cnpacity jn this coun-
try would be made use of in g sntis-
factory measure? 1 am  afraid n?
effort is made to do this.

1 should like to make a pleg for

sulvaging the sound common  man's
approach propounded by the Prime
Minister when he  assumed  office.
1 should like that this approsch

is salvaged and implemented in the
policles of the government, f our
planning ig not o lead us to frustra-
tion or distress, if our planning has
to be a basis for dellvering essential
goods and sgervice to the common
man. | come from a State where in
large areaz drinking water has not
been made svailable to the people,
where people are faced with an an-
nual and ever-recurring threat of
famine and starvation. We have don?
precious little (o improve the lot of
thay common man. I would tins-
trate by tioning the le of
an idea, which I had the honour to
initiate, the idea of the establishment
of a desert development authority.
The Irrigation Minister was extreme-
ly helpful and was impressed hv the
idea. There was a commilles an-
pointed by the government, which re-
ported favourably on the idea of
bringing into existence 5 desert de-
velopment authority or thoard A
whole year or more has slapsed with-
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out any concrete actlon being taken.
1 have it on the authority of the
Prime Minister who wrote to me o
say that very soon this would be
brought into existence. Yet, I am
sorry to say somewhare in  the
burcaucratic cobwebs of thi; govern-
me, the idea ig stuck up.

As 1 understand it, there iz an
overall gap of Ra. 7,650 crores in the
resources for the fourth plan. This
is divided between external resour-
ces gup of gbout Rs. 4,000 crores and
internul  rupee resources gap cf
Rs. 3,650 crores. How do we propose
to bridge this gap? My feeling iz we
cannot expect, in spite of the rosier
picture entertained by the govern-
ment, more thap Rs, 3,000 crores or
thereabouy in terms of foreign aid.
This would, therefore, leave a con-
siderable gap of Rs. 1,000 crores on
a flag basis, but as a matter of fact
a much bigger gap, because out of
this, we wil] have to pay something
like Rs 1,400 crores by way of re-
payment obligations  including  in-
terest op foreign  loans. If  these
Hs. 1400 crores are deducted from
Rs. 3000 crores, it seems only ubout
R 1600 crores would he available in
termy of foreign aid for investment
I should like to know how this large
gaping gap is to be filled. How dn
we raise the internal  resources of
Rs. 3,650 crores? It is expected that
the States would raise abouy Rs. 1,000
erores, T think jt is extremely doubt-
ful ir the Stites would be able to
dn su. The private sectop which, om
the admission of the government and
its responsible spokesmen is depres-
=ed and subdued ang inactive is sup-
posed to raise Ry, 2400 crores, not
tn speak of the considerable increase
in the cost of each and every pro-
ject. on account of the spiral of infla-
tion in which we are caught.

1 should ui=so like to  emphasise
here. besides making this query as
to how the Finance Minister pro-
pose; to bridge these gaps, whether
the present supplementary budget is
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only a beginning of a series of tax
measures to provide for the plan re-
sources in g way which is bound to
bring oconsiderable hardship to the
common people of India. I should
also like to say that the plan is too
hidebound and too much confined to
the study chambers of some acade-
mic people, This, I think, is becom-
ing increasingly correct. We find that
the reslities of our economie situa-
tion tend to be neglected in the Plan-
ning Commission. There i much 10
be said for iating the

people with the formulation as well
as with the implementation of the
Plan. It would be 5 mockery to ask
them only to implement a Plan in the
formulation of which they are not in-
vited to participate or to contribute.

14 hrs.

Tt iz a ghocking fact that out of
our total imports of Rs. 1,250 crores
in 1963-84 maintenance imports
accounted for about 60 per cont and
development imports only 19 per
cent. 1f these figures arp incorrect,
I would like the hon. Finance Minis-
ter to correct me. I should like o
know also as to what wag the posi-
tion for 1964-65. This iz an obvious
distortion in the economy and this
it an imbalance which must be cor-
rected. I should like to know whe-
ther any steps are proposed to be taken
for correcting this imbalance and whe-
ther the steps token have proved tn
be effective. 1 shoulg also liky t7
know whether we are goinz rnly 1o
pay lip service to the so-calied im-
port substitution programm: or tne
Government has formulated n com-
prehensive import subslitutinn pro.
gramme.

From the point of view of foreign
exchange crisis, with which we are
beset. there is something *u be spit
for the supplementary budpet. Hov -
ever, I should like to know whether
the Government is pursuing the jdea.
and whether the Government think:
that it can be pursued surrcssfully,
that a moratorium should %  im-
posed on our repayment obligations.
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If that is not dome, in my opinion
we arc going to face considerable
difficulty and hardship and we may
not be able to meet our repayment
obligations,

I should like to know whether the
kind of sustained dynamism in
building up our exports iz scught to
be generated by a high cost and low-
productivity economy, which seems
to be favoured, particularly in the
public sector. How do we get this
sustained dynamism in our exports?
Merely by talking about it What
specific measures have the Govern-
ment taken all these years to see
that the cost of production in our
country is Jower and our productl-
vity is greater?

I should like to comment only
briefly about the decline in the
growth rate. This is a matter which
15 of great concern to us. This is a
matter on which the Finance Minis-
ter owes a really detalled explanation
to this House whether the thesis ex-
pounded by Shri Masani iz correct.
There is no doubt that this decline
in growth rate, if it js msintained
over a period of time, all our hopes,
all our expectations and al] the pro-
mivses that the Government is making
day in and day out are gong to be
belied, are going to be broken.

The question of inflatlon looms
large over our horizon. Only this
morning we talked of inflation and
of hunger marchers. There is no use
of talking of the present political
factors in situations like that. The
Governmeny is responsible bneicallv
in a democracy for providing the
basic necessities and services to the
people, particularly In a self-proclai-
med socialist country. It seems {o
me that inflation has beer reaily
galloping and we had lost all control
over any strings that might poasibly

sureg have been promiseg now ana
then but none of the measures, it
seems, has been implemented in a
sustained way, in a consistent way
and in an effective way. Shortages of
food and of other essential commod:-
ties gre really reaching an unendu-
rable limit and the Government.mu .
make ap effort really to fight out in-
flation rather thap give us magnilo-
quent sermons on what gocialist eco-
nomy of planning is like', to pro-
duce,

1 should like, before I conclude,
to say that the House and the country
have greatly welcomeq and suppor-
ted the position taken by ‘he Gov-
ernment in Kashmir, Certalnly, it
has been g memsure which has ins-
pired the fd of the ple, 10
& certain extent at least, in {his ox-
tremely difficult matter. For anee
Government have acted. For onee
Government have come to the kind of
politica] conclusion which they should
have come to much earlier. Not
only the Government but also some
of the opposition parties should have
come to that conclusion much earii--
We were deluding ourselvey with false
hopes and illusions, Rom:t:;.r speak-
ing, if this budget were = for the
greater defence effort required in this
country, we would have supported
it without g question. But, it geems
that there is room for considerable
doubt that this supplementary bud-
get is really noy intendey in any pal-
Pable measure for the better defence:
of the country.

On the crosy roads on which we
stand today, I think it is necessary
for the Governmeny (o take ‘he couii-
try into its confidence, particularly jn
so far as the shortages of essential
commodities and the rising spiral of
inflation are concernsd. T am afrsid
lltag lhe_Gwmment have not done

have held the growth of inflation. We
were promised a Price Stabilisation

Board as a of Gover s
earnestness to fight Inflation. This
hag not come about Several mes-

y by the people of India

and by this House in explaining to

them how they expect and hope ic

;:]“ these burning problems of the
y.
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& ow e gtiw  (Ar)
FNEAN  WRIEW, WA THE A
T wE wgfr wYfess & wa &
g # w7 fRr e fe
@ fs g 2w o wd-sgEraT 37 SR
far - g ot &TE AT S,
TR OANT FITITH AN A safe w
M@ ¥ ogEy wWew A7 § R oaw Ew
¥ Al &1 7, e @ 29 o
IA AT FT A, Al TR EATE )
afz T afsamt @1 A @
far Fvrara ®Y  smaear 777 A€, A1
T a ar% afe w7 wwen o34

29 1 wrEHTET & giT vA T
T gAz w1 o@wda w § o 7R
T am & ngad § fE we ag 23
AFT W AW AT WIT K I 7T
TR ET g ) WiwE Eoww A
g TH AT F AT F7 F, afeA
wifqw  afdfenfa #1 fagasnss w17
BT m A g § i amarr dam
ERELR ol cofo R 8 8

9 W wIAT TG R oHRAr
% amw o7, fawrw & Amw 77, gy
& ATH T FOUT R AT &1,
@ wAr § oweaT qgdr 4% fadr
geamaAl A dwafia geEr §
s i fom ofteei & oawa g
¥ e § 5w H e oW
T ATV g, 54 AfAN 77 G
g, so st w-dem o @
op wfoma gerdt Ui sww WY
o A wd ¥ dad ¥ Iere €
W OFEEAT WA WY Y, g g
woffy v ¥ wer § 9w ¥ ad wr
Y gE 1 U ATNAT F1 AL KT
& ATz weem & oGt f'e o j00
fafama 2 7 weameq gr, o fe
=g 87 fafama @2 w3 om0 gt

AUGUST 31, 1965

Findnce (No. 2) Bill 3¢68

m gigifow dw i JomeT w1 wig
t. Adim gw-adiz iwAr F nama
 wamr  aw 1) whna sfr a9
g wferar agwIrelT jgen-
64 H 0.4 SfAWA W7 | 96465 -
¥ 6.4 afmE wemaw wer |

ARA F-TT IWIATH Gk AmT
FAF fred dAinoms T 857§ wom
mrwfe @@ wEr oaw fadwh
HET 1 A¥EH , GT0 UAo 480 ¥
TG gETEr 250 ¥FT rOT WY
foravft qev st & 1 ofr s &
FAACMT W FIAATER AT AW
oA, afs gw oman,  fEmar me
g 7 Ay enfm # F &A@
# ImrEa ¥ mifgw mImrg {97 T
ot agA, AT 97 A FaRer A E e
o1 af, I F FFA FAG1, AT A
mr, e §froaw o @ar "
wxrf /Y FrT T A FwA FY wmEr )
WA & me T q & F e
o g & wrrT @ wenT A W
A gty AT ¥ W gy s
¥ ¢, fazia v # s v
fe & w1 W1 FemET ¥ Aw gurd
we wrEedr a1 oF ¥ feg § 0 ¥
¥ fAm WA 4300 O OETT oW
waym fem o fe g Ao 9
=T w1 21 oY 22 whrew dxar ¢
# ot £re Fro wooraTATO ST ¥
o wEen f foap e W v
T T F w7 97 fraan feam
# oy 7Y §, FaAT femr wy wrarfow
ft vk § a1 ol 773 B 7 purd ol
AT 17000 FOFT FEE ) AT
ot fers 2ar & W 9w 5 ) gEe
FEE AW ¥ WIRELN, TAE §IeT ¥
srow freran & 1 &fe oy mE Fag
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¥F 4300 FTOT Aq4 WA AT W
P ¥ 21 a1 22 wAwm gar ¥
T 1 AT FAT | FIET AW &T
TE W G FIHT 41 FriqE FETT gl
FAr e @, faeei mer Y o wfzd
garr fan der ZT AT, TEET B
T3 & fau Y q7 a= ¢ f§ oA
1 @ & fam ofix wom wfe &
fau &1 I wA AT B TR
To THo Wo ¥ wudT T fewdz weet
wE 7T @1 § 1 fre 07 480 ¥ ARA
A FATA WTAT 91 qF TRH wfAwA
@ wiz © A v g oawm gfawE
A & AT 97 9ET 41 | 9T qEIET
A A o & feoqer AW g
a@1q @ @1g 77 gz | FEA A T g
fe A1 = w0 FON, [ WTET AT FAT
a7 W1 Err ORET F AT ag Ao
T qTT AL TAALAT AT 97 FHUT
gufafauws 1 £ wmm AR
e gA W FEH | AAEW AT
wraa oY s & fr 70 qw oA
w7 & owEn @ A1 gy gwe fem
Rt A 2 AT AT g T ATy
feaft arz TH A7 w1 gAY WET W
o dgarm @, wfagi & Ko #
“fx gw mTATRT F wrwA # svaewEr
¥t arEa & o g srga § fw owfas
¥ wfew Terew agr &1 W17 wH AT
¥ TS HAwr A qF | Aafed it =
9 AT F7 grfeA Y 7 TR B owa
T T 97w & oA i fde
T[WAT 7750 £ AL TE 9T & Toifen
wwra w1 forere oY ZE ZFT qEAT &
T ama & frem wem fr 4300
FAT OFIT § OTIME T 8000 FOT
sqq %1 fwr faotf &7 | 7@ "
QAT w4 A FHITT FAqEA A1 ¥
o g g v w & A f favw
Wt g Y gy

TITEY U% FEGAT KT & AT wwiar
WTE | 5 Fo o ml’f'llﬂ‘
aot #ry § wgr @ g feanat
w1 dur fuwr, gawt ag wmEeqy w0
AT & W A 3 SE-81E Al & A
Hdw oqfoa woO wEA & 1qg 90
=gt ara ¥ 1 Afe et § frama
w1 wad dar e ar =, @ feme
1 ST TR a1 A, a7 T ATt are
¥ o femre 1 a7 & 78 firerae
7z ¢ fr *TE v @t wieesae g
2, ®TTT a7 @ Ffyz Far ¥, ww 9%
& A A ¥ oY s a
qrfY qE T EWT # | AT W FTAT B,
w1 ey wvar &, S Fere weeA , THEEY
a wg Afaurl faert 78 # 1 92w
ag Fer ¢ iy am o fdy oAt fers
w71 WA & Foma avy dam Frm
1 Frmrt e & wdeit o et
# 1 7% fera ) o den 3 A Femra
# w dwn arfam ot & 1 7w sfawa
fora mr= % ¥ foag & qvr wiow
g N & Fow TR 9 wfas
£ * o e wfirs W & s
IAH IR GAT WY €D A AT 0 AW
¥ gfaerd wama w7% @1 dav wr R
g dm gret fuda o | gw ST
y ffoes grdeedz & fara oY s
ghraTy & 1 T I WY mTEET sqa
famr g |

gx & s SRR ® qEeT |
oTEr AT &FAT ATEAT F | AT AT X
IO 59, SIE-BE A, FeTm A et
oYr arq-mg wreE afesrs dwT i oy
Fare gfaw a1 §Y, 79 7 FATHaTE ¥
T g7 wAe o1 w4 ¥ wifew T
am, g7 AT s i P &) AT
e pod frqv feg #, 3791 nw A
mx frq 7 gy g &% farn
§ 1 W9 wrf &) www W OF At X
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A7 SrEY K1 AVAATST F7 I, gH A1
A wE & | Afew faaa o drefa-
fadt & uAtiew & 3% w9 ga &
spagrT T3 fe @ afey | dfeew
"R ®UF &, 7S & e gud
2 qoft A & favara dar fear
amr afegd | fefade 3 daw % qurt
#rr sifed | wies & afas gt arwe
¥ wrg, gowi # &, gfus ¥ wfow
TEATEA 4G, TEF WTTET FAIT FA
arfgd

Wty g fegil (sv):
Zave faa wely A WAy Ww =
Tas At gwfea e @ oafs oo
YARA % FT YET § weEew TEar
2 A1 & TEAT WHIET FIAT § oAl
TE 1 OF gHARTT WIA AT K AF
dwar @, TEOET O gET g
IAY TS T W 9T d=4T &, A7 A7
FE WA 9T =T @, IR A wigw
AraT &, TR $1E 5edg &7 ara A
g & ot wiferss Zaw & 1 Sfww s Awgm
91 9T & Twer W fawa @
A W7 o fawar & 7@ A1 dw oy
A oy fear o wwar & ) ¥ AT
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aTfa ot A o= & 1 wee wE § fr
orer & g, 478 d T Mot s
F WT [WET A | GEGEH w
orEt At AT &Y e 3w At
AT

% ¥ % fawg & v ¥ wEAT
amgar g o W ¥ arE 7 @ 5w wAv
Jud & g g | G ¥ - mT AR
& "rAmardt & ©q ¥, fwei & e A
T gadt Sl ¥ w7 ¥, q@
wfa® w19 & 3 & fr ey Yo
vq wqTeT a7 W & ) Oy T e
€ @ & 1 5 o ¥ fae oifaa
@ gwar g 7 af sawe & ey ww
fommar " A7 WY gaT =e fE
70 @ &1 3T HIT 7 A9 FT oA AT
T T F A T H | S wwgdy
w1 #18 femma & 4@ & | = T F
g, g @ @ § IEE & 9 AT
w1E feoma &1 7Y & 1 &Y A1) w1 Qur
femma 17 & F17w 2 W@ A9 awa
¢ fr o fram &9 3 w1 ) wfeo
I FIL SN AT, IAG FAC OF
aga AT W FIAT § ) AR e
& fom o oY AT A AT R

o9% ‘oW TF FIEAE F oaw
wdY & 1 afe udf ¥ qg@ w" g A
F o o ATy vy WA H AT A o
Ry mg gnm & & awra ses
T FY A | THE FN AN I
i g & " Y, FE Y ww o
g *t 9wy Sifwy, W G o
v 7 Ay, aw @ 99 ' §
forfrmecidqmgng 1 Hae
wg wal § R oW oue & A opw
w &7 & quE, ar It fawd A
fax qand &, I WY w1 I W
¥ wir firg €1 e qEer v
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AT A @ & o b d A
X & & A e A &, et W fa
¥ w F &, qwwl A wift e
WY Fmr I § ot I dw fag
AT & 1 o T AT, W I A
A @R

W ¥ dwEr R gt wone @
f& gare & folt o1 oy vy 3w &
A & | el aga aw A ) vl
FuyrT R im AR 1w AT T
aqu & &x A & o aqana #
T gATE 5 faae & & s A
AR E AT A A IO gul w7
gt w0 & agifamt §F onfer
frd X &, wET TR WA W
¥ v ggan 2 w99 & Ev9 w9 o
Pl WAE AT UT IR T 2
3% wfus @9 F FO0 qrEr-qrEr
¢ W Wi & &Y ey A W g
gAY WET O AT AT & | WTT gul A
AT F AR A A § | W gqw
N ¥ owrEx § o Fow-faw were
AR AT

m’}ns}ﬂ'ﬂ'mﬁmﬁﬂjﬁ
2 vay T www # f oA @t &
qrey foer et & @@ @@ , 9o 0y
A wry g | &4 fEmm fear
a1, 39 7% w7 fawre w3 A v
T w3 6 e A A g a6
A & W A T AT Wy dme
ag sTeafe 3 0 S EETt wid A Wy
wq1, ®X & FAC 9T wE Al ow
WA o for dw oagw T &
fay w0 39k FOT W oA £ oar
for gwdin FrAT ® W WA ¥
faq goere @ Gt & & oy
s i wawr @ ®m R ! ow
W wrd iy & O & e s
i a1 oh Wl €

T TIHAT F7F & BT T
% fog w9 Froar o § ) Afew oy
B2 B Idm g g & g 4w
9% Tt ¥ a=7T fxA w1 aemar o
AT B, IW U7 W7 i s4A Ady
@ &) I T afz w9 w6 A1 T
& qryraver dvw ot mmom &Y G aga
TF ST FIT GEH AT AT AOF FN0
T IO F7A T FAET favAw AR
FAT, 37 &1 tar 7 faeen & Wl ag
Rl AR AAT #FA & ) gATAL g4 6
=T W TS0 qIE A gy

Arg & gy fadsioyar @ oam
w78 & 1 fadeit war o o sfr 2
ag W g I agAr § ) AT gE &
HATAT ATH W FAT & 7 A v
# 1 A HIT 57 THTT AT SqAFTT A9
B oar 3z & oy w1 faaefr qar A
Faent s Wt & T A Ady ) &
w1 AT ¥ 7AW 2T g0 A
WA # Teafer AT & ag fww W
97 e anfagt &1 faadl & b oaw
geg 77 faRwt &t q<ft AT & oga-
faz 41wt & ww qew AT A
ARTH 7T B ALT A1 F 1 FH H w
AT aE 2 e zm oA qEr A A | wows
®1 AKT W 77 w37 A7 O puw w1 G
o Aw # T E Y w2
¥ A w1 AT fad aw wfur sem
L]

oAt A7z & Amafe 97 1 w@e w1
WeE & A7 T T Al TR 1 R A
mEer Ay ZAT Rk Eym W
UF TRV AT E | T @9AA A UE
wifire seqr #1125 #19F qfg @ 41
7 & fan ow dar ft T forar, w2
T & ey i e  afew o e
¥ ez #1 wwivg § o ¥ efgwr
W 97 YerAT @A § feoawm koA
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wfs 4t 78 41 meafa ww famart § )
aar foa w {5 g7 |7 aerfa #1 A41
gara 70 A g, 29 A a9 F1 A9 2,
ga A g frA 6 founr ¥ qw ¥
fam ar ® faar @ 1 &fw w37 29
v o) F A IR g8 uF ey aifaw
gqraq 2 faa & f& g 77 wga T
fzr faz Ztm 2 917 a2 S An &
TATI AAT ¢ AT W@ T A W
afreA & 420 W7 A g FETAA
g foag fzar 1 137 garAT 1 1 e
T T AAT H qE %7 fam & A fa
mr el Fr wA owr At @ & awer
Tz g fr o A e & A ¥ A
# oAt aerfm w1 A" e 2, faa
% T W AT AFAL §, I FT AN
ZIM & 3T X 59 GF7 H AI7H Tl
orew: fan w11a 7@ s & A A

1975

% A w1 130 AT TAT § wifE
gH g aga a2 qmA K
AT AT T+ ¥ fEF oW w7 oS A
FTEIRE AT AT AT T AT A
g’ W T Y & fed ) wifE
™= F1 AFT JEET WA AT AT arfa
& warE & § fAe s
A ¢ rad ST ¥ aees ager
# ot wEwm ST ¥ Y R A
#t gt AwAT | W9 TH A § A
dar %7 764 ¢ FA1 °§ Tw fw fomen
2@ W7 A AMAT § AF WY mYAOT
B oww w9 ) wm w7 A% 7 fw oad A
T | A1 & T avg W 79 e oA
wosg § 7T AT ¥ 34 1 Fw fE
wry 1 Aw oy wfe 2 3= & fAo
o™ F1 FITE BTG FT ATHAL @ A
FART TeAT ¥ 4 3 fedmTe ¥ oem
aw ¢ faxr zo% fr Al =R
agfedi & I9 994 9 AT EHT
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THA B A T oA AT T mm
ELES B o BN

EFamy w7 fE e e §
fam 71 §% w19 wF 2 S &
¥ s g g oafew @ on
FARIRT ¥ AT ¥ a%ar 1 neg foa w
|1 =TT ¥ WA T T § AT L AT
#

Shri K. N. Pande (Hatu): As ihc
time is very short, 1 want to speak
only on 4 {ew points. One thing i«
thag this type of taxation and budpe:-
ing is really cousing monotony, 1 do
nut find anything new which will en-
thuse the people 1o give as mueh a°
the Government demands. Ay a time
when our porder is i danger, nobuody
can deny that there should ngt be
any taxes. He is prepared 1o do any
sacrifice and pay whatever is demand.-
ed of him. At the same time, he
wants some bright future also, so that
he may be in a position to pay more
and more. In the circumstances in
which the Finance Minister is placed.
I think nothing more ran be done but
I do expect something from him. 1
want that something dynamic should
be found out =so that the people may
also think that we are heading to-
wards socialism. There is no objec-
tion to payving the taxes. T find that
he is going to help the cultivators
also to some extent in order to boost
their agricultural production. 1 shall
say something about that a few
minutes later. But one thing that 1
wany to tell you is that the impact of

' there taxes which are imposeq is going

to cause a heavy burden on the peo-
ple. For example, the tax on high
class diesel of] will naturally increase
the cost of transport and, therefore.
it will increase the prices of all - the
commndities. This is only an example
and T have no time to deal with the
other factors,

In view of the fact there iz a large
number of unemployed people, who
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have ne of sub , and
4180 there is heavy pressurc on agri-
¢élural land. In many States people
are-suffering from drought conditions.
1 rourse. there is a little relief now
affer the rains, but still many States
face these conditions. These taxes
ﬁ”-ll._lhrrel’ore. cawrse & heavy burden
op 'the people. [ want the Finance
Minisirr to consider this matter ard
provide for more and more employ-
mcnl‘ to the people. If there is un-
nmploment the burden wi'l natural-
1¥ he very heavy This is an Impor-
tant moint which the Finanre Minister
should think over.

w4 awant 10 put before him one more
nn.!ggg.-.liun. There js concentration of
wealth taking place in a few hands
inite of the precautions being takes:
by the Government,  If yot give licen-
vis of big industries to g few people,
Dadurally weulth will pe concentrated
imtg fewer hand.  Can you noy think
of gerentralising big industrivs so that
the wealth gets divided™ 11 smal!
peoplis in the ev-operative scetor can-

not, Junction,  satisfactorily,  let us
dizide them, so that the wccalth is olsoe
divided into so many hands.  You

should ronsider over glso to industria.
lise”. the villager, the rural areas, |
do not say that everybodv should get
mot-len thap Rs. 100 a month: 1 shall
he:patisfied it everybody gets at least
Re. 45 or 50 per month. Put are you
providing any means =0 that the per-
aon is able to earn that much? Unless
wotl' industrialise the rural areas, this
is- not going to be achleved. What
agtjon are you taking in that ronnre-
#ion> The same old people apply for
Jicences and thp. same prople arc
pivep Ticences. No impetus i« given
1or those smaller people who can set
ug small industries in the roral areas.
You. know that in the villages there
ip.fragmentation of land holdings.
There are no big holdings, and now
#fter the Land Reforms Act thers iz 2
ceiling also.

“i%u have giver some relief in the
‘matter of implement: which are being
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importeq for agricultural purposes.
But who are the people who are go-
ing to import such implements?t It ir
only a few people. My suggestion in
regard to agricultural implements is
this: Is it necessary at the moment
that they should be imported? Can
you aot haye them manufactured in-
side the country? If you can manu-
facture here many industrial items
like heavy machines, this and thai; can
you no| manufacture tractors, small
tractors and other implements? Even
in the Punjab, on o -mall scale, agri-
cultural 1mp!omw‘|le are being manu-
factured.

I do noy know what else is going to
be imported. Anyhow. even if they
are going fo be imported, it is golng
to benefit only n few people with big
holdings, who are incapable of eculti-
vating all the lands that they possess.
Because, though the ceiling ix there.
on account of litigation these farms
are stl] intact, but they are not heing
vultivated.

One thing more.  You may go on
importing  agricultural  implements
But unlesg you  provide facilities for
irrigation to the people, how can you
expeet that the  agricultural produe-
tion will be increa'ed? Have you
over thought of that®  Has our Fin-
ance Minisier g ven  any thought to
this aspect?” During our three Plans
you have noi been able 1o achicve the
targets in respect of irrigation. What
are the deficiencies, and how can those
deficiencies be made up? Cun you
give gome thought (o it? Unless these
defic encies  are  removed 1 think

hatever be the of effort you
ure going to make ang whatever be
the amount of money that yoy are
Roing to invest. you will not be ahle
to have the increaseq production that
You want ip the agricultural sector.

Sir 1 will take only twe or three
minutes morp and finish. One thing
1 could not understand. Tt was dec-
lared a few days back that cemeny is
Foing to be decontrofled. [ cannot
understand the ' ecomomice of this
thing. Cement is such an industry,'{
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can tell you, where the cost of pro-
duction on an average was based on
the cosy of prodyction of a factory
which wag the most inefficlent unit.
And on the basis of that cost of pro-
duction there was not a single unit
among the factories which was not
making huge profits. If in spite of
these profits the factories could not
make any cfforts to have greater pro-
duction then do you think that by
decontrolling it they are going {0 pro-
duce more? Ang for more production
a number of things will be required.
Where is the machinery? And have
you got foreign exchange to import
the machineryy And can it be possi-
ble to expand it within two, three or
four months? What happened?
There is a great defect in the distribu-
tion of cement. A major portion of
the cement that is produced in the
factories is allotted to the public pro-
jucts like irrigation ete, and it is being
s0ld in the black market. You can
have any quantity of cement at the
cost of Rs. 20 to Rs. 22 per bap from
these projects through contractors,
Wherefrom does it come? It is com-
ing from the allotment to the govern-
ment projects.  If the allotment is still
to conlinue, then it means that that
cement is going to be sold in the black
markel.  Ang because some quantity
will remain with the factory, nobody
can say how much they will demand
after thiy deconrtol iz announced.

I shall request the Finance Minister
o consider about this aspect also. Is
he satisfleq thay there is enough pro-
duction in the country that cement
should be decontrolled? If there is
enough, then he should have a watch-
ing machinery to see that the people
get cement at a reasonable rate, If
't Is not enough, thep he will have to
create a machinery ts see that the
cement that is available 1; distributed
properly. And T have my own ex-
perience about the working of the
machineries which are having a watch
over the distribution of many mate-

rials. S0 | want them to consider
this.
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Then | want to urge upon the Fin-
ance Minister gne thing. Till I heard
the speech of my hon_ friend Shrimat
Tarkeshwarj Sinha yesterday ] could
na' know that some announcemeni
had also been made to lvvy tax nn
cash savingg certificates. Once lae
Government announces something,
the Government's word has great im-
portance, and some sanctity is attach-
ed to the Government's words. If
once an announcement is made by
Government that twelve-year bonds
or something like that wil! be tax-
free, and now you are announcing
that they will be subjccled to taxation,
how will your words carry weigh!
with the people? They will in future
always take with doubt whatever an-
nouncement is made py Government
I hope you will reconsider the am-
nouncement. I request the Finamee
Minister to kindly make it clear, <0
that there may be no confusion in the
minds of Memboers. And I want that it
should not bring a bad pame 1o you,
because I know that you are the man
who can give a new light to the whole
thing. In such difficult times I ecan
reali-¢ your difficulties. Bup T re-
quest you to  consider and find out
ways by which you can give a new
light to the people, so that enthusiasm
may he created in the minds of the
people that at least Governmen: is
sincere and earnest in establishing
soclalism in the country.

Sir, that is all that | wanted to say.

The Minister of Finance (Shri T. T.
Krishnamacharf): Mr. Deputy-Spea-
ker, Sir, I cannot say that it is easy
for me to deal with al) the matters
that have been raised py hon, Mem-
bers in the course of this debate. As
the Bill has been called a Finance Bl
naturally hon. Members have a right
in dealing with subjects not particu-
larly related to the Bill itself but with
matters of general administration. 1
can have no quarre! with it

I also realise that a measure of this
nature, at & time when you don't noc-
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mally expect it, does raise a certain
amgunt of resistance. Normally a
budget is 2 routine, and the routine
aspect of it jr accepted, and then
peaple start looking into the particular
provisions of the budget. But this is
something which is outside the normaj
routine; and maybe, that has caused
some misgivings in the minds of cer-
tain hon. Members who generally sup-
port Eovernmeny measures.

As 1 said, it is difficult for me to
Jdeal with the wide variety of subjects
that have been raised—about prices,
sbout administration of the States,
about various irrigation projects,
about the Plan. and a host of other
things besides,

Also, there were some references
made 0 me personally, 1 was told.
Ang Woking into  the report of the
speeches 1 find that one hon, Member
18 supposed to  have placed on the
‘Tablr of the House some document. T
would like to have the benefit of see-
inp it. #o that if 1 can possibly afford
2 repty. 1 eould,

Mr Deputy-Speaker: Ha: any docu-
ment bren placed on the Table?

Ehri T T. Krishnamachari: It re-
feTted tn me persona'ly.  which e
really of po ronsequence,  Of course,
it T hat madc mistakes, naturally . ..

Mr. Deputy-Speaker: I fing pp do.
cument ha- heer, placed on the Table
af the House.

Shri T. T. Krishnamachari: Thig is
mentioned by an hon. Member,

Mr. Depoty-Speaker: He only re-
fevred to that; he has pot placed (it
on the Table

Shri T. T. Krishnamaochari;: Any-
way. it docs not matter; if he has no!
plared *t on the Table. it dose not
matter. Ther,: are. of course. perso-
fal retecences made to me, 10 which 3
wanld cike to cefer ot the end, be-
rause T do not want to spoil the at-
mnephrere for my replies by referring
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to my own personal matters which
really are of no consequence so far a"
the House is concerned. I could. if
the House is in a mood to be enter-
tained, tell them my life-history. It
may be that one or two hon. Members
know about it. But quite a lot of 1t
is not known, I could tell them my
life-history if jt would pe interesting
to them.

Shri Dajl (Indore): Why does my
hon. friend not make a move?

Bhri T. T Krishnamachari: 1 was
coming to it. I am hoping that when
T lose my job, and if 1 Jive there-
after, which seems unlikely in order
to make & living 1 should write my .

irs, ang body would pul-
lish them not here in this country
but elscwhere perhaps. But before

going to that aspect of it, I would
like to refer jo one matter to which
my hon, friend Shri K. N. Pande and
Shrimati Tarkeshwari Sinha had re-
ferred. 1 am sorrv I wa' not here
when my hon, friend Shrimati Tar-
keshwari Sinha spoke. She is a per-
son of great talent and considerable
knowledge of the intricacies of the
financial mechanism  that controls
this country. She was a'so the chair-
man of the National Savings Organi-
sation. She complaineq about the
new scheme of certificates being taxa-
ble. It is not as if, a5 my hon. friend
has mentioned, that there ha- heen
any going back on any certificate that
has heen issued as a non-taxahle eertfi-
ficate, and the levving of a tax on 1.
That is not right. The certificates
that are non-taxable are not taxahle,
and they stil] continue to be s0. Peo-
ple can buy those non-taxable certifi-
cates. But in view of the fact that
current rates of interest are high, we
had 1o raise the ratc of interest.
If 1 haq raised the rafe of interest
for the non-taxable cerfificates, the
advantage that i« being taken of
those certificates by certain scctions
of the public who bRy very high
rates of taxation will Continue to be

taken. So the idea was that those
who wanted t0  take advantage of
these non-taxable certificates for

Investment of large amounts in their
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owp names and in other people’s
nameg shoulgd not get the benefit of
the higher rates of {nierest. So, the
rateg of interest were raised in such
a manoer 8s would be profitable for
people who did not pay a high rate
of tax. It was carefully worked out.

If the rate of interest is 5} per eent,

as it is in the scale, quite a number
of people who probably have an in-
come of somewhere about Rs, 25000
will find it attractive enough to in-
vest in it and even accept a tax lla-
bility, So, it is neither a fraud on
the public nor a going back upon any
promises that had been glven in the
-past.

Shri Daji referred to some case in-
volving some customs offence, which
had been adjudicated upoun. Inei-
dentally he had paid me a com.
pliment which 1 do nol deserve
because 1 had done nothing about
it. It is wrong for people to
think that Government interfere
in these matters cither for or against
a party, because any party whoever
it I, must  be treated fairly. The
uificer who did conduct the proceed-
ings is competentl enough 1o take his
decision, and he has mude a decision:
if hon, Members npprove of it, it is
all right; it may be thal somebody
does noy apprave of it; anyhow, {he
party affecteq has a right of appeal
to the board. But these are matters
in which the ultimate decision de-
pends upon the authorities who handle
the matter and as I have said, I
have no influence either way, either
to mitigate the punishment or ensure
arquittal or to increase it. If my
hon. friend feels that Government is
fair. well, so far so good,

My hon. friend alsoc mentioned
about concessions to dndustries, So
did my hon. friend from Goa. The
position of Government which belicves
in, at any rate follows, a policy of
encouraging a mixed cconomy is ox-
tremely difficult. Inevitably they fall
between two stools. As regards mix-
ed economy, again, I do not know what
the mixture is, but ultimately per-
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haps, a mixture which is half and
half would be a good thing. But in
following a mixed economy . we
offend people who are in charge of
industries, dynasties which  control
them and the other investors who gel
money from them. At the same lime.
there arc people who fee] that there
is concentration of wealth, there is
misuse of money power and Govern-
ment are not doing what they ough

te do. In faei, in human nature, uc-
quisitive lendency is o thing which
remains all the time. Short of a o

ciety in which the State owns every-
thing, all that one can do in order
to make the distribution of wealth
and, therefore, power even, is to con-
tinuously kecp on chopping off the tall
poppics whirh are no good, which do
not grow and which do nol serve any
purpose, so far as the economy of the
country is concerned, and that is
where come the cstate, duly. the zifts
tax and so on,

One hon. friend complained abou
my expendi.urve tax. In fact, it i3 my
regrel, a regrel which I think ~ould
be remedicrd before long that the ex-
penditure tax is not taken scriously.
We have not yet got the mechanism
for making the tax sufficiently active.
While T may not go as far as Pro-
fessor Kaldor dqoes—it may be that il
somebody like the single-tax George
comes into being, he might say, let
us have only the expenditure tax nd
nothing olsp—1 feel tha® spending
moncy which anght 1o 2o into savings.
and, therefore, for boilding up the
economy. is a thing which has 'n be
restricted considerably. T had a bro-
chure from a friend the other dav—and
he wanted to see me thereafler—on
how to evolve a taxless society. I
had to tell! him that being sixty-five
years old, the evolution of something
new was not in my sphere, and he
had to preach. therefore. to 1he
younger people. if he wanted a  tux-
less gociety.

But, coming back to the exmenditare
tax, T would say that theoretically it
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would be a very good tax and the
only tax that needs to be enforced if
we could possibly do it. But I think
that before the year passes, the
mechanism for the purpose of imple-
menting the expenditure tax would
be properly forged.

Of course, | made a mistake un
previous occasion in 1937 by making
the expenditure tax very severe; tha.
would have been all right if that was
the only tax. I have learnt, and now
the tax is at the moment 15 per cent.
If it is eflectively implemented, that
is the way in which we can stop this
conspicuous spending. When people
celebrate a big marriage, they spend a
good deal on it; in fact, any muarriage
that is ce'cbrated probably costs Hs
15,000 1o Rs. 20000, 1 know  that
middle clas people get ruined 1bout
it. T know ecven in the days when
things were not very costly, when T
had the responsibili'y of getting six
nieces married one after thy other,
very nearly [ had to give all my spare
vach. People do spend a lot of money.
and amy man who performs a marri-
age and spend » lot will have 1o payv
expenditure tax during that year.

Coming back to the points amed
hy Shri Daji and Shri Alvares 1
would submi. that functioning as we
do under certain circumstances, and
under g philosophy which allows pr:-
vate enterprise to function, all that
we can do is what we are doing now,
but at the same time to take more
vignrous steps to see that monopolies
which are dynastic and which have
great power both economic and poli-
tical are kept curbed.

I personally feel that there 15 u lot
to be done. But there is no single
solution to the problem. My friend,
Shri K. D. Malaviya, who pave a quali
fled approval o my proposals, also
mentioneg that I shall never reach
destiny, which we all want to reach,
the point of destiny if T did not
nationalise banks. I dp not know if
it would be a good thing for me to do
it straightway. If [ want banking to
he very largely under what you might
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call public control, the expansion of
the State Bank ig a possibility. 1 do
not say it should be ruled out; I do not
say that the nationalisaiion of banks
or greater control over banks should
be ruled oul. But we have a weapon
at the moment in our hands which is
capable of a considerable amount of
cxpansion. 1 am glad to say that that
instrument, which did not show signs
of promise, is showing up belter now.
We are having a number of young
men who are running the institution
and running it better,

That is wnere I come to the puint
raised by smy friend, Shri Pandey,
about credit to agriculturists in ways
uther than what is being done al the
moment, that is through the co-opore.
tive scetor. Woe are really thinking in
terms of 3 village bank or rather »
bank amongst group of villages man-
ned by a single person who will  get
1o knuw the people of the area and
will yerve them and would, incidental-
iv, also be a foral point for gathering
savings.

I got an invitation this morning
for a bank of that nature being upen-
od in the Shimoga distriet in Mysore,
1 hear another branch of the State
Bank of that category s being opened
in Rajnsthan. If the experiment sur-
reeds, after six months. T think it will
be the way to get nearcr the people
and tp serve them. The State Bank
and its subsidiaries might undertake
this work.

Shri Kamalnayan Bajaj: Will they
be subsidised?

Shri T. T. Krishnamacharl: To an
cxtent, expenses of such character ar+
subsidised. But the bank itself will
not be, because it will lend money
and get a return

Snri Kamalnayan Bajaj: Wil the
same facilities he afforded to private
banks?

Shri T. T. Krishnamachari: There
is nothing to prevent private banks
from going and opening branches in
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villages. 1 am sure if they do, they
will collect money. 1 hear that a bank
of which the hon. Member is chairman,
opened a branch somewhere in UP,
near Aligarh, ang after six months,
they gathered about Rs, 40 lakhs of
deposits. 1 think the hon. Member
can use the instrument that 1s in his
power to go down the villages and
undertake this task of serving the peo-
ple.

I would like to tell my hon. friend,
Shri Malaviya, that socialism, ag we
call it, has differerent connotations.
But broadly, it is one thing, that is,
a sotiety in which every man feels he
has a share and he is a part, where
talent is encouraged, where opportu-
nities are available and where ne-
body who wants to work really is
denied it. It is not going to be built
in a day. It wants hard work.

The trouble sbout us is this, that
wi want a number of things without
the necessary discipline, There are two
ways to build this economy, if 1 may
be permitted to dilate on it. Ono is
following the example of gome of the
East European and Asian countries.
having a totali arian controlled eco-
nomy. The alternative to it is a co-
operative economy in which en'ight-
encid  sclf-interest means  everbodv
disciplined, and socialism means that.
It it po'ng to take a lot more fime.
Thie generation perhaps may not sce
it: *he next generation might. In fact.
with our tax svstem, imperfect as it
ix, 1 think it will help tu a consider-
nble extent in levelling down, while
at the same time the economy will
help people to level up.

Having said tha! for Shri Daji, Shri

Alvares and Shri Malavlga. 1 would
like to deal with this question
of prices, Prices. al any rate
high prices.  are the hugbear of
anv Finance Minister, In fact. if
prices were steady, a Finance
Minister's  task  would be easier.

He could know where he could get
his savings. where he could get the
money for development purposes, what
he could encourage and what he could
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not. But unfortunately, while the
Finance Minister at the Centrc has
undoubtedly a responsibility for the
wellbeing of the economy, he has
not got the power. The defect is not,
if | may be pardoned for saying ec,
personal; may be another Finance
Minister may be here tomorrow, but
he will be in the same position. It
iy s.ructural.

In fact, when we speak about agri-
cultural prices, hon, Members rightly
get excited and angry when we find
prices are rising and food not being
available. But essentially the area
which can control prices to some ex-
tant, happens to be the Stafes, and we
have 16 States. Naturally, the Chief
Minister of a State has got to have
his ear to the ground; he canno! have
his ear connecled to a telephone from
Delhi. If he does that, he would not
be there long; he has to have his car
to the ground. That is where we find
the apparcnt differences that nccur
and are publicized, one Minister want-
ing a zone, another Minister not want-
ing it. If you take away a zone, the
producing States will suffer, beeause
the pressure pockets would certainly
wttract all the foodgrains If you do
not take away the zone the pressure

pockets suffer a little more, unless
vou import foodgrains or procure
them

In fact, T envy anybody whno is a
Food and Agriculture Minisier. 1 do
not envy those two very good piup'e
about whom Shri Masani meationed
in the discussion a few days back,
because my late lamented friend. Rafi,
was born under an extremely lucky
star. Whatever he did, went right.
Of course, he used to take g lot of
pride in the fact that he did gambie
and the gamble always came off. In
1053. he decontrolled—and we had
two verv pong vears. 1054 and 1855
He is not alive, unfortunately. 1 wish
he were

Shri Eamalayan Baja): Things
would have been better if he were
alive,
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Bhri T. T. Krishnamachari: It would
have been better if many people now
dead were alive, and many people
who are alive were not alive. it is
mot in our hands because, for one
thing, even astrologers cannot tell
that. Astrology itself says—mnever
predict a8 man's death. May be a
clairvoyant might, but  astrologers
-don't.

I am told Ha-
(Interrup-

Bhri R, 8. Pandey:
weli Ram predicts well
Bons) .,

Shri T, T. Krishnamachari: I have
never heard anybody prelicting my
death.

An hon. Member: They have pre-
dicted higher position for you.

Bhri T, T. Krishnamachari: There-
‘fore, the position of the Food Minis-
ter herc at the Centre, without ade-
quile powers, without any control
over production, who can unly do one
thing, import food, is very difficult.
When we speak of overall responsi-
bility for the economy, when we apeak
about prices, let me frankly tel! you
what is the Finance Minister'; res-
ponsibility for the prices. When pri-
ces have risen, what could tne Fin-
ance Minister do? If he had money,
he could import, import not in small
qQuantities, but import in wvery large
quantities. If we want the price of
wheat to come down, we should im-
port 25 million tonnes. Prices of
wheat, rice, of everything, will come
down. But we cannot do that. It is
mot available. He can only sub-
wide to some extent If he wants
a regimented economy where who-

male trade is largely in the
hands of the Government, even
that " is resisted.  The only thing
that he can do is to control the
monetary system in an ineffective
way, b the tary syste

todny does not cover the entire

operation of money structure There
= a lot of money outside the bank-
ing circle. T am not saying that I
have no responsibility. hut when we
talk about prices, when we talk
about prices in Delhi, we ar. speak-
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ing about a thing which is far away
from where it operates, without any
control over the men and material
that contribute toward: a price rise.

15 hrs.

1 get all the trouble, the headaches,
because our prices rise, because a
price means that | have to give in-
creased dearness allowance. a price
rise means that [ have to pay more
money for many of these public sec-
tor projects and public utility under-
takings, a price rise meang that our
budget figure grows. But I would
like to deal only with one narrow
aspect of price rize, whether this
budget would increase prices

I do not want to claim that 1 am a
wizard, I am not, ] am a common
man with | suppose a common man's
common scnse and nothing more. [
have no illusions, 1 cennot do any
day-dreaming at this time of my
life. Al] that 1 can do is probably
doze during the day and nothing else.
But the fact is that 1 have a sense of
resposibility as the Finance Minister
of thiz country and a member of this
party. I am not going to go and cut
my nose tp spite my face, and put
my party in a difficult predicament.
In fact, what I have tried to do in
this budget, where there are certain
imperatives attached to it. not the
one that Shri Daji thought of, is to
see as far as possible that it does not

touch the people, Of course, my
hon. friend Shri K. N, Pande or
somebody gaid that bus rates will

rise. Again_you must not forget the
fact that all the reflneries in this
country are not -upplied with ofl
from our own oil wells. It is bought
with hard cash and hard currencies.
ang that is what is now scarce. If
people decide that because of the rise
in the cost of petrol, if they were
using their car, ssv, for 20 miles,
they will reduce it to ten miles, it is
a gooq thing. Even if | do not get
the revenue, a curtailment in petrol
consumption would menn a saving of
foreign exchange for other good pur-
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poses. So with diesel oil. If inci-
dentally it costs a little more, talxl
rates go up by two annas a mile

and bus rates by one paisa per
irip .
Shri Bade (Khargne): As soon

as your Bill was introduced, all the
ghares in the market have gone
down, and the price of things has
fone up.

Shri T. T. Krishnamacharl: Then
1 think we should have no budget. If
every time you have a budpget the
dealers in the market raise their
price. we should have no budget. 1
think that would be a good thing,
but they raise their prices uncon-
~cionably for any reason Wwhatever.
In fact, I may tell the hon. Mem-
ber that when we changed over {o
the decimal system, all the changes
were for the benefit of some middle
man, When therc is a flood, prices
go up, but when the floog disapprears
and normal conditions return prices
do not go down. mercly because
they think that they can charge
what the traffic will bear, not be-
cause of my budget. Therefore, I
am coming to the very narrow
point .

Shri K, N. Tiwary: Diesel oil is
used for agricultural purposes Are
you thinking of reducing its price?

Shri T. T. Krishnamachari: True,
for agricultural purposes I must pro-
vide some diesel oil, T must import
something if tractors are going to
work. That is why 1 thought I
could give some subsidvy im regard
to engines using diesel oil. Besides
the diese] oil used for agricultural
purposes happens to be light diesel
0il on which we have reduced the
duty substantially,

Shri K. N. Tiwary: They cannot* use
it.

Shri T T. Krishnamachari: There 1
think that my hon, frieng Is wrong.
They can use light diesel oil.
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Shri K. N. Tiwary: No. The diesel
that is used by budes is the diesel that
is used for agricultural purposes.

Shri T. T. Krishnamachari: We have
light diesel oll and supply is available
in the country. Even in Barauni ibe
offtake of light diesel oil is small. and
that is why we substantially reduced,
by about Hs 120, the price of light
diesel oil.

Shrimati Tarkeshwari Sinha (Tarh):
But it iz not usually available. When
the diesel pumps are there, nobody
knows if they are light diesel oil
pumps or not, and the farmer has to
pay the price.

Shri T. T Krishnamachari: We wilk
ensure hereafter that diestl oil pumps
do indicalr it, and give wide publicity
that light diese] ofl prices are very
much cheaper. But I can tell ‘he hom,
Member that the man who buys is not
such a fool. He knows. The whaole
trouble about us city-bred people i
that we think that the villager is jzno-
rant, but T am afraid he is not. He
is quite knowledpeable. He is perhaps
even more knowledgeable than some
of us who trv to ordain things for him.
He is extremely knowledgeable,

Then there is the gquestion of per—
centage of rises. Tt is said that iroms
and steel prices will go up. Yes. they
will, The area of increase will be,
maximum zbout 3 to 4 per cent for
the warfous tvpes. In the case of
enpper, it will be 4 to 5 per cent. T
the hon. Member permit me, or rather
if the House permits me, it is my
intention to give some kind of relief
to the industries which produce the
end-product using copper, so that we
can perhaps offset the increase in this
Something like that could be dome
The matter is being invesligated. But
hon. Mémbers alsf™know that the price
of steel, which is.affected, and the price
of eopper  in the market are much
higher than, considerably hicher tham
the landed cost.

Hon. Members made a reference to
economy in expenditure. I woulgd like
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to tell them that one of the things that
we have been discussing with the
various State Governments, in order to
find resources for the Fourth Plan, is
to find out how we can economise in
expenditure. It is not quite so casy
because these instruments of Govern-
ment, particularly the spending instru-
ments, are set. [ have been {rying
very hard to get my colleagues in the
various departments to reduce expendi-
ture. In fact, I think there is room
for a reduction pf expenditure of at
least 10 per cent, hecause, while on
the one hand your developmental
necds increase your staff in certain
directions, unless, to counter-balance
it, somebody looks into that area
where it is no longer necessary to keep
a big staff, I gm afraid our expenditure
will go up. 1 can tell hon. Members
that I am applying my mind to it, but,
again, as I said the other day, a Finance
Minister draws his power in regard to
expenditure from the House, and by
the insistence of hon. Members, no
matter which section they arg from, it
they are economy-conscious, the
Finance Minister gets his power from
them. He does not get it exactly from
his colleagues in Government because
every colleague would like his depart-
ment to gort of go up; it is sumebody
who is outzide who can help. Infact,
on this question of resources for the
Fourth Plan, one of the items that I am
thinking of, and 1 have carried the
Deputy Chairman of the Planning
Commission with me, is to economise.
Even the other day in Bangalore we
were urging the Siale Governments.
Of course, their offers are small. 4 to
5 per cent, it rould be much mare.
We can cconnmise considerably in
buildings. In fact, we have really
brought down the standards of publie
buildings, brought down the area, and
even there there is resistance. After
all, in spite of the talk of socialism, we
are conscious of these gradations, arti-
ficial gradations, in society. How can
a person who is a Deputy Secretary
live in a house which Ras 700 sq. feet?
Of course 5 deputy secretary retires,
he goes home and he will have to live
anly with 700 sq. feet; it is very diffi-
cult to buy a house in thisx country.

That kind of thing happens and &n
attempt is being made very seriously.
There are certain areas where economy
is difficult. For instance, health, edu-
cation, employment, though in certain
directions, we may economise for the
time being but it may not be acecpted.
I do not mind telling the House that I
was arainst going on increasing the
area of universily education. Some-
body might think that I am illiberal
that T am philisting or uneducated;
perhaps 1 am. If we go on adding
more colleges without providing cm-
ployment for those people who come
out and they ure not fit for any em-
ployment what happens? They ure
not 1echnically frained. One of the
things on which the House could
initiate or even ask for a discussion for
a couple of days, these experts in
management who sit opposite, is the
question of manpower utilisation gnd
to plan the other end, what is the
man power that we can utilise, how
much more we can utilise; cannot we
train them that way and go on. In
fact when I was Tn Japan lnst year, 1
heard that every boy and girl coming
out of school was booked,

Shri D. C. Sharma (Gurdaspur):

.booked for marriage?

Shri T. T. Krishnamachari: Those
people are not quite so matrimoniai-
minded as we arc; they are booked for
a job. I think they marry late now-a.
days. Some job is ready for him. I
am perhaps a philistine; but the
question of educatlon has got to he
viewed from the point of view of man-
power utilisation, *

The hon. Member Mr. Daji said
about direct and indircet tax ratio. [
personally would like a very high col-
lection from direct taxes. I do nol
belicve that the high colleclion of that
direet tax should come frem hizh rates.
In fact we are trying to make the base
bigger and rope in every year more und
more assestecs In fact 1 do hope that
the present pates of direct taxation will
be maintained and perhaps even
diminished because if you can get all
the taxes thal is due to the State, even
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when the peak iz about fifty per cent,
it would be g very much larger amount
of taxatlon. This idea of direct and
indirect taxes is a matter nol so much
of Government's will but a matter of
the state of the economy. If the cco-
nomy is prosperous and more people
are earning money, the direet taxes go
up and you can reduce the indirect
taxes.

I am very gratefu] to some hon.
Members on my side like Shrimati
Mukerjee, Shrimati Renuka Ray and
Mr. Heda and a number of other peo-
ple who gave me what you mav call
discriminating support. I have had to
explain the reason, rationale for this
measure twice, once in my speech the
other day and again while introducing
the Bill.

It is wrong for somebody to say that
the World Bank has sent its dictum.
No, In fact if you go to the IMF for
money. naturally they ask ‘something
about the state of your economy. The
World Bank has not sent any report
to me. Their annual report comes
sometimes, but not yet to me. 1 can
also tell you that the self-respect of
this country is as dear to the members
of my Party, to the Government and
to me as to anybody else in this coun-
try. 1 would rather that this country
remains poor and not develop than
take dictation from anybody. The
advice given to us by persons who do
not know the circumstances in which
we live is also not a quite good advice.

I may be unfit and I may have
to be removed but rightly or
wrongly I am here, I have been

chosen by some peopie for being hare
and I am the physician here at the
moment and I must know my patients,
I am not going to ask somebody elsc
from somcwhere else how o treat
my patient. We do not get radio
telephone advice for trealing disea-
ses and defects in India. In facl
there is no point in saying that some-
thing happened in some other country
and that should happen here. Maybe,
it is a guideline but it would not apply
to this country. This country is a
big country, a very big country.
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People in this country are highly
individualistic and in spite of centuries
of foreign domination, we have pre-
served our spirit. They could not be
broken. People in this country do
Tespond to persuasion.

The most exciting experience that I
have had in recent times, Mr, Deputy-
Speaker, was when I went to your
state last week. I did not have it in
Bangalore in that huge mausoleum
but when I went out fur half a dov,
People speak about community pro-
jects and their defects, the wrong
way in which they say things are
done. 1 went to Mandya and I spent
five hours there talking to Yarmers
and wvarious other peopla, secing how
the co-operative system works, seeing
the differences between an ordinary
rice mill, a rice mill made by
Mr. Dandekar—not this Dandeker. he
does not make rice mills—and the
Japanese rice mill. I think that educa-
tion is worth going all the way We
saw the developments there. May I tell
the House an incident, even if [ may
be taking the time of the House, when
I went to a farm. There was a well,
a new well dug. Tt was 5 four.acre
farm, The land was not very good,
not very fertile. But the sugarcane
crop was reasonably good. We us-
ked him “how much sugarcane" and he
replied “1.25 acres. “How muech do
vou think you will get? “Some-
where gbout fifty tonnes,” was his
reply. “Where do you sell it?" He re-
plied: “That is my trouble; T am not
within the mill range and therefore,
T have to sell it for gur and if T am in
the mill range T would wait for thir-
teen months;but now I cut it in eleven
months”, T asked: “why ig it?" He
replied: “we do not get money. we
get it in one year; I could spend
Rs, 100 more on fertilisers and in-
crease the tonnage by another ten
tonnes if I am supplying to a mill
because my cane is good and I get a
good price, Somebody there said: “we
have been asking for a co-operative
mill and we have not got it" T told
him: “look, for a co-operative mill,
you normally pay Rs. 10 lakhs and
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the Government pays Rs. 130 lakhs;
it is very unfair: if you rpise your
bit, I will plead with the authorities
to gel you a co-operative mill.” They
said: “what about Rs. 20 lakhs?™ 1
said: “it is no use; if you could get
Rs. 50 lakhs, it can be done; I will
get Rs. 90 lakhs” The line may be
high. After ten minutes, they came
1o me and said: “if you give us a
little more than a year, we will give
you Rs. 50 lakhs” They were pea-
sants, not very rich people; no capi-
talist was there. When I told them that
I would try my best to get them a mill,
they were pleased about it. Theore
was a man; he had a well; he had
water; he was producing cane; he
knew the type of cane, he knew even
the sucrose content and h» also knew
how to utilise the fertiliser. It is not
a villager who has to be *aught abaut
the use of fertiliser. The expenmoent
of Mandya was good. T to'd the food
Minister later on: here is a proposition;
in the Fourth Plan, let us multiply
Mandyas; take those to areas
where there is irripation poten-
lial, where there is underground wa-
ter and let us try to multiply these
areas, Therefore, it is no use soying
that all our attempts are & [ailure.
Maybe, we find a separate adminis-
tration in the communily projects;
you see the block development ofi-
cer going in a jeep. I have seen it
myself when I was away for four
years; I am sorry to have come back
much to the chagrin of mv (riends
npposite. I have seen  tehsildars
waving jurisdiction over forty square
miles walking whereas the bleck de-
welopment officer, who was a new
mun and who had been promoted
because of some kind of influence,
Ening about in a jeep. It is no doubt
true that abuses are tnere. But tms
experiment has shown a great puten-
tial for development. When they
telk about the Plan, somebudy says:

“What is this agricultura; plan® It
is the same percentage; double the
pian: the percentage is the some”

But it is not a plan that ig set for agri-
culture alone; it is also for power
and irrigation and so on. My friend
Dr. Rao said somewhere that it may

amount to Rs. 2,500 crores, Supposing
~ve do succeed, we have the money,
and we are able to spend il: that will
then raise the resources in general.
If a man produces sugarcane in 13
months and that becomes sugar, the
bagasse is used and the alcohol is sold,
he produces more money and he can
invest a little more somewhere else.
So, onve you are on the right lines,
¥ou are in the self-generating econc-
my, and therefore, the percentages do
not matter,

As I said, the difficulty of sitting at
the Centre is one thing. You have to
know how the responses are, and how
they come. Sccondly, you have to
act within the frame-work of 5 fede-
ral sel-up;itisalso not right to say
that other things are not wanted. Of
course machinery is wanted. My hon.
friend objected to my keeping the
lower duty of 15 per cent on agricul-
tural implements, I know in the
co-operative soviety in Mandya—it is
a huge gocvicty—they hoave seven to
eight godowns and two rice mills and
an agricultural implements making
factory. They are making  imple-
ments o some other implements, for
instance, power tillers. The tractors
vome from Russia; they are so much
in demand and have got o by im-
ported. If we reach the time when
we have enough material in the coun-
try for making these things, I um
quite  prepared—if I am  here—to
raise the dutly to 35 per cent.

Finally, I rome to the question of
raising the duty on machinery. It
is really the thing that matters. It
is a thing which 1 have been cunsi-
dering for a number of years. Some-
body mentioned about spare capacity
in the country. There is undoubted-
ly a large spare capacity in the coun-
try. There is talent. This has to be
used: this has to be en-ouraged. 1 do
not mind telling the House that 2
couple of months back a producer of
electrical goods, with a foreign colla-
borator. came 1o me and said: “There
is & tender for transmission eguip-
ment of a crore of rupees, for which
a credit iz given by the IDA. The
IDA wants global tenders.” He raid,
“1 am outpriced by 20 per cent,
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[Shri T. T. Krishnamachari)
because the other people quote 20 per
cent lower.” 1 said—and my idea
was on the right lines—that this man
would be able to quote and get the
tender in India. So, T have given the
greatest amount of thought to this
matter. Though I am not an indus-
trialist in that sense,—nor am 1 a
very clever man—I have some famili-
arity with industry, having been the
Minister for Commerce and Industry
for four and a half years at a time
when industry grew, and curiously
enough,—I had this enviable posi-
tion—some of the industrialists occa-
sionally put in a good word for me;
perhaps they might be very unpopu-
lar with some of my friends opposite.
I was supposed to be a capitalist
stooge. But this is a matter in which
I and my officers and members of
this Government have thought consi-
derably. It is after a great deal of
deliberation—the  other conditions
and other necessities are there—that
we felt that we should raise the du-
ties.

One or two words more and 1
would like to have done with  this.
Some references have been made to
me personally. At this stage in my
life, I do not want any favours from
anybody. I know that some circu-
lars are constantly circulating out-
side the House.

An hon. Member:
about them.

Shri T T. Krishnamachari: Well.
it is true, but it does. One hon. Mem-
ber here, opposite, said something
about my having told a lie. Let me
tell the hon. Member that whatever
I say is the truth. In fact, no hon.
Member can find—no matter what
document is pilfered from where—
that what 1 say is wrong. I did tell
my friend Shri Asoke Sen that I had
given up active association with busi-
ness in 1942, 1 did not say that I
had no indirect interest.

Do not bother

1 would like to take two more
minutes to tell the House that my

nucleus came from my father, and
therefure my sonsg are Members of a
joint family. I cannot take away
their rights. When 1 left my busi-
ness, naturally my business went to
my sons; in 1942 when I decided to
leave my business, I had two minor
sons; they did not have a mother who
should have been their natural guar-
dian, and so their father was the
natural guardian. The youngest son
became a major on - April 24, 1947,
and that ended by responsibilities.

My hon. friend oppositc caught
hold of u letter, a photostat letter,
somebody writing to som» firm, with
which he is not eonnected--and [ do
nol suppose anybody elsc is connec-
ted—but it shows that sut.ebody here,
round about Delhi and probably in
other parts of India, was interested
in taking out letturs, getting photo-

stat  copies  of them and dis-
tributing them 1o hon, Mem-
bers  of Parliament. 1In that

letter, I am told—he said that—there
is a reference—in 1955, of Mr. T. T.
Krishnamachari having said, “You
put up money for a plant.” Certainly

in 1855, 1 was as far away from
finance as we are from the North
Pole. Il is quite possible that some-
body who runs a firm with that name
is identified with that name. But the
hon. Member must exercise some in-
telligence in this matter: that g4 man
who has been a Minister since 1952
would not do any such thing. In
fact. [ have no money to buy a plant.
T had no money of my own to buy a
plant. So, this kind of thing goes
on, and it is being trotted out and
it makes our position very unenvia-
ble. Therefore, 1 ask for the pardon
of this House in becoming autobiogra-
phical, when I merely want to tell
the hon. House that a man whom this
Party has chosen to be the Finance
Mini<ter would certainly do nothing
to detrast from the great traditions
of this partr  Ir fact, on the last or-
casion, when I went away, much to
the pleasure of my hon. friends op-
posite, I went away not because I
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Bad anything to do with what hap-
pened but I thought that the great
traditions of this party must be main-
tained, and I can tell you that if I
were lo go back again three times
for that purpose 1 shall do so.

Mr. Deputy-Speaker: There is the
amendment of Shri Yashpa) Singh.
Does he wish to press it?

Shri Yashpal
Yes, I press it,

Singh  (Kwuirana):

) Mr, Deputy-Speaker: The gquestion
is:

“That the Bill be circulated
for the purpose of eliciting opi-
nion thereon by the 15th Octo-
ber, 1965."

The motion was negatived.

Mr. Deputy-Speaker: Shrl Baner-
jee’s amendment is barred.

Shri 8. M. Banerjee (Kanpur):
Why barred?
Mr. Deputy-Speaker: It is a

motjon for circulation, and the mo-
tion by Shri Yashpal Singh has just
been thrown out. The question is:

“That the Bill further to
amend certain laws relating  to
direct taves to provide for veo-
luntary disclosure of income, to
increase or modify duties of cus-
toms on certain goods imported
into India and to increase or
modify and to impose duties of
excise on certain gooods produc-
ed or manufactured in India, be
taken into consideration.”

The motion was

Mr  Depuiy-Speaker: Now we
shall take up clause-by-clause consi-
deration of the Bill. For clause 2,
there is no amendment. The ques-
tion is:

“That clause 2 stand part of

the_Bill"
Wne MORon, ey oggPoed.
- d

1887 (SAKA) Finance (No.2) Bill 3002

Clause 2 was added to the Bill.

Clause 3—( Amendment of section
10). .

Shri N. Dandeker (Gonda): 1 have
amendment No. 5. [ move:

Page 2, for lines 6 to 20,
tute—

**%(ii) under any scheme of any
other employer:

Provided thay the commuted
value of such pension is deter-
mined having regard to the age
of the recipient, the state of his
health, the rate of interest
and officially recognised tables

of mortality;";". (5)

Before I speak on the umendment,
there is a slight printing error there.
My amendment refers not to lines 8
to 20, but to lines 7 to 20, at page 2.
The amendment is to the effect that
the present lines 7 to 20 should be
deleted and be substituted by the
words which are there in the amend-
ment,

substi-

The whole of this sub-clause (&)
of clause 3 is concerned with remov-
ing a doubt about the exemption from
tax of the commuted wvalue of pen-
sion. It is quite right that  these
doubts should be removed. The ex-
planatory —memorandum  Says that
“the commuted value of pension re-
ceived by an employee has so  far
been treated as not liable to tax as
it was considered to be of the nature
of a capital receipt.” However, a
view had been taken which threw
some doubt on it. This doubt has to
be removed. My objection which
necessitates this amendment is not to
the principle that there should be ex-
emplion from tax in respect of the
commuted value of pension, but to
the strange proposal that although,
previously the entire commuted value
of pension received by an employee
from any commutation scheme of any

other

other ployer, an loyer
than the government, was in fact
wholly free of tax, thiz amendment

dati

*Moved with the recc

of the Pr
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(which is designed expressly to re-
move doubts) now limits the cxtent
of exemption of this commuted value
of pension from tax. This js a contra-
diction in terms. The main object of
this particular sub-clause was to re-
move g doubt about exemption from
tax of the commuted value of pension
which exemption was always there,
in favour of the employces. 1 see
no reason why in attempting to re-
move the doubt, the extent of the tax
exemption should be whittled down
by item (ii) in clause 3 (a). My
amendment would merely have the
effect of restoring the position as it
was before any doubt arose as to the
exemption from tax of the commuted
value of pension.

Shri T. T. Krishnamachari: The
original clause in the Bill seeks to
give a concession in regard to  the
commuted value of pension. My hon.
friend wants to extend it, so that it
can apply to pensions from the pri-
vate sector, where it is quite possible
by arrangement to have a much lar-
ger pension, then commute it and
then get away from the tax. I am not
prepared to extend the scope of the
concession beyond what is contempla-
ted in the clause.

Mr. Deputy-Speaker: I shall now
put the amendment to the vote of
the House.

Amendment No, 5 was put and
negatived.

Mr. Deputy-Speaker:
tion fis:

The ques-

“Tha; clause 3 stand part of
the Bill.”

The motion was adopted.
Clause 3 was added to the Bill.
Clanuses 4 and 5 were added to the

Bill.

Mr. Deputy-Speaker: Dr. Singhvi's
amendment No. 6 seeking to intro-
duce a new clause 5A is beyond the
acope of the Bill.
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Dr. L. M. Singhvi; No, Sir; this
amendment is not beyond the scope
of the rules of this House, It has
been cuslomary to be permitted to in-
sert new clauses in a Bill which is
under consideration, I would request
you to consider this particularly mm
the context of rule 83. I believe that
objection is sought to be raised to this
amendment on the ground that rule
80 would not permit it, since this is
not supposedly relevant to the sub-
ject-matter of the clause to which it
relates. Rule B3 which regulates in-
sertion of new clauses says that the
Speaker shall have power lo sclect
the new clauses or amendments to be
proposed. This new clause has been
so proposed.

However, since this matter is com-
ing up in a Private Memhn-'= Bill
which I introduced in this House om
the 17th of this month, [ would crave
leave to withdraw this amendmeni at
this stage, while emphasising the
greay importance 1 attach to  this
amendment for the preservation and
maintenance of the mining industry
in the various States of India. T sub-
mit that on this you may not be
pleased to rule that it is not admissi-
ble, because that would really lead
to a great abridgement of the rights
of the House.

Mr. Deputy-Speaker: I am sorry T
cannot agree with you. Rule 80 (i}
says:

“An amendment shall be with-
in the scope of the Bil] and re-
levant to the subject matter of
the clause to which it relates™

Further, there is a ruling that “am
amendment seeking to introduce un-
related matters is outside the scope
of the Bill. 1n the case of an amend-
ing Bill, the amendments to sections
of principal Acts which are not
covered by the Bill are inadmissible™.

Dr. L. M. Singhvl: I submit that a
similar amendment was  admitted
when the first Finance Bill was In-
trodueed this year. Secondly. this
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ruling which has been cited would
not cover this, because this is very
relevant to the provisions of the Bill.

Mr. Deputy-Speaker: You seek to
amend section 23 of the Income-tax
Act, which is not being amended k¥
this Act.

Dr. L. M. Singhvi: Provision after
provision of the Finance (No. 2) Bill
is seeking to amend the Income-ta»
Act. ...

Mr, Deputy-Speaker;: The question

15

“That clauses 6 to 8 stand part
of the Bill."”

The motion was adopted.
Clauses 6 to B were added to the Bill,

Clause 9— (Amendment of section
88),

Shri N, Dandeker: Sir, 1 oppose
the whole of this clause. It embo-
dies such an astonishing proposition.
Section 88 of the Income-tax Act is
concerned with certain exemptions
in regard to contributions ot a chari-
table nature ang so forth. What is
now sought to be done by clause
B(a) is to insert a sub-section to this
effect:

“In this section “charitable
purpose” does noy include any
purpose the whole or substan-
tially the whole of which is of a
religioug nature”

The rest of this clause is consequen-
tial. This is really a most astonish-
ing proposition that we are being
asked tp accept, namely that because
this country is a secular State there-
fore, religious purpose ig not a chari-
table purpose.

Throughout all these years, “char-
table purpose” has always included
religious purposes, provided they
were public purposes. That is to say,
private charitable purpose as well as
private religious purpose were neces-
sarily excluded. But it was never in
doubt that so long ag the purpose
was & public religious purpose, that
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was included within the general
wider concepy of a public charitable
purpose, We are now being asked
1o accept a most extraordinary pro-
position. Ours is a country which
deeply belicves in religions and which
prides itself that it has more spirl
tual values than materialistic values.
While our State, quite properly, does
not distinguish between pne religion
and another and treats them all
alike, we are not, nevertheless, claim-
ing ever to be an irreligious State
or considering religion as some prac-
tice to be frowned upon. But this
particular clause violates the spirit
of our Constitution, the nature and
character of our people, the nature
and character of our history, by sug-
gesting blatantly that a purpose
which i wholly or substantially o: a
religious nature shall not be regard-
ed as a purpose of a charitable
nature. 1 think this is monstrous.
There must be a limit to the extent
to which we can go on, year after
yearn, 'passing amendmenls to the
Income-tax Act, whereby iy seems to
be implied almost as if it is against
public moralg for anybody to be doing
anything at all that has the slightest
flavour of religion. If for instance,
my Parsi friends were to start, ag they
have already done in the past, cx-
cellent hospitals and other chari-
table institutions, the primary object
of which Is to assist the Parsis, any
donation to such an institution ~nd
the income of such an institution ts
not today exempt from tax. And .0
it goes on, on and on until we have
now this final onslaught on the one
thing that we need in this country, a
certain regard for religion, a certain
regard for morality, a certain up-
liftment of the public and private
mora] standards in this country. This
seems to be the hallmark of the
scant respect we Wish to give lo re-
ligion by declaring that even if it is
a public religious purpose it is not
to be regarded as & charitable pur-
poge. I move that this clause he
struck right down out of this Bill.

Dr. L. M. Singhvi: I would strong-
ly support what has been sta'ed by
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Shri Dandeker. I think by this par-
ticular clause what iz being sought
{0 be done i3 quitely and ineconspi-
cuous]y to effect very substantial and
far-reaching erosion into the rights cf
our people in the very meaning of
‘charitable purpose’ which has al-
ways included public religious pur-
poses. If this clause is permitted to
be passed, as proposed by the Finan-
ce Minister, I think it would have &
highly destructive effect on the very
fabric ol our society and on the
charitable purposes, which include
public religious purposes also. I think
that ag the clause is before us now,
the House musi express itself rather
strongly and categorically that the
acceptance of this provision is incon-
sistent with the accepted position m
law and the traditions which we have
always espoused. It it is being done
now in the name of secularism then,
1 am afraid, it is secularism running
amuck. 1 would strongly support
the proposa] of Shri Dandeker and
i would request the hon  Finance
Minister to reconsider this clause In
particular.

oY &§ . TIAAT TITET AEEE,
% fam w41 A1 ¥ G 7o 1Ay
IR AT & AL UF %1 AT faame
w3 & w5 wra # g7 ow snfe
o T HEY ¥ F E W I a9
FAR I it BT ) T A
aga & farsyor mieqrd 9 Y §, TATAT
T W E

@ ¥ faar gm & dhiaw
oY Y A R oA oo f
A m geEdwEr g A feema
wiE U fifasw 3w ' oy auw #
a#t wran fe Wt wEw & W § W
¢ mfer “fefaem A" v 9w w0
worem wqT § 7wy feAe geqr e
feferorg ¥ & 7 gary gt & fimem
AT, WETATH WA, WA §y dar
FTAY, O A FY GITAE FHAT AT
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Dr. M. 5. Aney: Mr. Deputy-
Speaker, Sir, I strongly object this
surreplitious way of encroaching
upon our religious life, I do not know
how can a distinction be made bet-
ween & charitable purpose and a re-
ligioug purpose. I dp not know on
what basis the hon, Minister has done
this. Most of the charity depends on
religious sentiments. It is the reli-
gious that hag glven sanctity and
sanction to charity and it is not chan-
ty that has given sanction to religion.
The whole trend of history tells us
that charity has originated from re-
ligion. Let me quote g Sanskrt
sfaka--grq-q-fg Trht gq:1 do not know
why my Enn. friend is thinking of
making thig fine distinction between
a charitable purpose and a religious
purpose pp the groung of sccularism
without having ever cared to define
what a charitable purpo-e is

Sir, the distinction between a
charitable purpose and a religious
purpose 1% not  defineq anvwhere.
India may be a secular State but even
its secularism is nowhere defined. So
far as the Constitution ig concerned,
the word ‘secular’ probably occurs
nowhere. Tt ig all an cexpression that
is given tn it by those who are ad-

vocates of our Constitution without
themselves being religious  persons.
Therclore, a  well-known  under-

standing of the people that charity
and religion are two different things.
is not correct. A thing which is not
religioug cannot be called a charity.
We have interpreted the word ‘secu-
lar' and even the President has in-
terpreted it—it is that it respects all
religions alike. The State is not mse-
cular in the sense of being an irre-
ligions State. If it were 5o, the fun-
damental right of the liberty of prac-
tising any religion would never have
been t'.cre. So, this may affect that
fundamental right, directly or in-
directly. My hon. friend was right
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in showing the vague wording which
is there and which is likely 1o create
difficulties and litigation,

Under these circumstances, I would
request the hon, Minister to accept
the amendment and not to  allow a
clause of this kind to remain as a
part of this Bill which is not quite
proper,

Shr! Heda (Nizemabad)y: Mr.
Deputy-Speaker, Sir, the time has
come when we must make g distine-
tion between the charitable purpose
and the religious purpose. This clause
does not stop any religlous activity.
There is po ban; they wil] have all
the freedom, The only difference
thig clouse will make iy that the
charity given, the donation given and
the subseription made wunder this
clause will not go to the religious
purposes. They will noy get that
exemption, That js the point.

The charity is for all, it means that
it wil] have a fair treatment for all.
But when we say that it js for reli-
gious purpose, we only mean that the
benefits and advantages will accrue
only 1o those who believe in that
particuiar religion. So, here is a
distinction that has been made here
It ig a very good thing. The reli-
gion s interpreted in a very very
broad way but when the implementa-
tion starts, when the execution takes
place, we find fhe actual dificulties.

Recently—! will not name the in-
stitution—an institution  which was
imparting cducation In higher reli-
gious studiey came forwarg to say
boldly that so far only students be-
longing to a particular community
in a particular religion were admitted
but now they have taken a step for-
ward and the students belonging to
other castes or other communities
are also asdmitied. This means that
these trusts are being managed by a
certain number of persons and thote
persons act with their own discre-
tion at the time of execution. There-
fore, the entire difficulty come. If
somebody, in the name of religion,
trieg to serve the entire humanity, I
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do not know why it should not come
undyr ‘charitable’. We can straight-
away say that it is for ‘charitable’
purposes, Why should we take the
name of any particular  religion?
Mr. Dandeker did not do any service
by bringing in the name of a parti-
cular religion. Here we are not con-
sidering one religion. Again s it
not a fact that, when we go into
these trusts, we find that the money
that has been obtaineq under ‘reli-
gion' finds its way evep to politics?
Therefore, it is time that we consi-
dered this problem not only from
one angle, but from all angles. From
that point of view, I should say that
this has not come early, but on the
other hand, has come rather late.

Shri M. R. Masani (Rajkot): I
want to oppose this Clause. I think it
is contrary at least to the spirit of
our Constitution. It is for the law
courts to decide whether it 1s also in-
consistent with the letter of thre Con-
stitution. I+ has been sajg more
than once in the course of the last
few minutes that ours ig a secular
State, a secular Constitution. 1 flatly
deny that proposition. There is
nothing secular, pothing anti-religious
about this Constitution. After all, 1
was also one of the people who
framed this Constitution along with
many others in this House. If you
turn the Constitution, you will find
that this js a Constitution that is pro-
religion and not  anti-religion
Clauses 25 to 28 guarantee the right
to frecdom of religion. All these
clauses try to protect religion from
opposition  or  attack. Clause 30
guarantees the right of minorities
to preach ond leach their religion in
their own institutions and not to be
penalised by the denial of govern-
ment grants. It is a pity that we, as
the father of the Constitution, did
not foresee the capacity of those who
now occupy office’ and their hatred
Jor religion and we did not put in
something to the effect that no tax
shall dizcriminate against religious
purposes. If that had been done, this
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amendment would not have been
moved.

15.52 hrs

[SuRr KHADILKAR #n the Chair]

Why do we say that we are not a
secular State? This word 'secular’ is
so grossly misused that I wish that
it could be purged from the voca-
bulary that we use these days. Ours
is @ non-denominational Constitution;
it does not belong to one religious
denomination: if you like it, it is a
multi-denominational Constitution, It
is open to people of all religions
That was in the spirit of Gandhiji.
Gandhiji was not secular, Gandhiji
believed in all religions being equal-
ly acceptable; at his prayer meetings
he recited texts from the gscriptures
of wvarious faiths.

What is the meaning of the word
‘seeular’”  T.et us turn to the dic-
tionary: that is the best way. Accord-
ing to the Collins English Dictionary,
it means wordlv’ i1 meuans ‘materia-
Jist"; it poes further and says who is
a 'secularist’; a secularist is “one who
would exclud, religion from schools”
something which is diametrically
opposed to our Constitution. We say
that nothing shall be done to pre-
vent a religion from being taught in
schools.

Having turned to the Concise Ox-
ford Dictionary, whith T got just now,
I find that ‘secular’ ig defined as
“concerned with the affairs of the
world, worldly” ang later gn “scepli-
cal of religious truths or opposed to
religious education”.

T say it is a libel on our Consti-
tution to deseribe it ag ‘secular’ and
then 1o move to support a proposi-
tlon like the one which the Finance
Minister has brought before this
House. For fhis reason, we oppose
this cTause and we shall not yllow it
to be passed without exposing those
who are the cnemieg of religion 10
this country.

Shri Raghunaty Singh: In regerd to
secularism, I want to say something.
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My hon. friend appearg to have got a
peculiar notion about secularism, and
1 want to reply to him, if you would
permity me,

Mr. Chairman: Yes, he may speak.

oY tgary TRE 846 #OEFAT
A wF a3 s go @ gds W
T2 o fag@ T Ser ar ) gEE
mt i Afaw w o A g
F1 ®  Aifa#ar £1 wq1F 28T ) gAY
oq | oo fagta 140 o T, L
Shri M. R, Masani: I abide by the
dictionary.

Shri Raghunath Singh: Perhaps,
my hon. friend will not understand
it. It is here. Let him try to un-
derstand the movemen; of secularism.

| ATOQW TAEKT A FET

AN

ﬁﬁoﬁom:mm-
v #7 @r mr o

=Y vqae foy : gw A € Fwd
dfaw aryr Ay #

oTq ag Wi degafren 9T S
o g1 | W mEmE faafeaEn
TATEM 07 I7H WA T A qw wra
g faar o w7 w71 a1 fn ag 2
deT T & 1 W oY uTeA W
fom 2 fe gurdY =2z Segme TE R
7 T B OO IAE AT A WIE |

1846 § dEIAT AT T T
gifz ¥ wrew gEr @7 Ay A %
AT FHT | A aFT TAAI AR AEWI
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AT 2 TH AT FW RTIW W% MW
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agt ¥7 wfezggoz wAmas 7 79
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No religious instruction shall be
provided in any educational institu-
tion wholly maintained out of State
funds.
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WT TFAT FT qFA & | ARG AF ST
FT TAEY § AHA I AT 2 THH
ggAfow gmr afeg 1+ 3w ¥ oife &
w07, 99 & FTe0 fFEy 9§ #1 6g
EY grAT ARy | TH FT v § HEAT )
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gy frm” w7 Gifaw,  afew
"g¥ fav” A wifaw | ag wer aew
T & gur g =iz

g0 { AT BT qIF g
ATgAT § | 3T AFA7 F fAg “wdaw
quaE” w2 pEuE oo & g
F1 @ wavd ARaA g |

Shri T. T. Krishnamachari: I little
expected so much heat and so little
light on this particular clause. May
1 again say that I am a religious
person and also that I  have some
familinrity with the Constitution? I
was not one of those hon, Members
who “framed” the Constitution, but
1 was, no doubt, a drudge of the
Constitution. I know something
about it.

It is not something which wants to
prevent a person from giving away
to religion.

Shri M, R. Masani; Bui punishes
him.

Shri T. T. Krishnamacharl: A man
can give what he likes. If a man
wantg to perform a yagna, nobody
says he should not. He does it out
of his money and gets the merit. We
do not want Government to get the
merit by letting a portion of hig tax
being exempted.

Actually, this ig because of an in-
terpretation by a court in a different
circumstance which, if not covered,
will allow any person to build a
private temple in his house and say,
‘I have built a temple; therefore, this
portion of the money is exempt’
How he spent, what he spent and
why for a private temple, we do not
know. N

Op the other hand, may I say that
in the last Finance Bill, I had glven
exemption from’ gift tax on gifts made
for renovation of temples, small
churches, gurdwaras ang the like
which t have notified as
being of importance, not z private
temple. In fact, it wag suggested to

me by a very eminent friend, “Why
not do it for a private temple also?’
It is not possible ‘o do it. It has got

to be u lmple of spme importance
w the people. This 15 merely to
prevent & person from endowing o
private  temple.  Besides, there are

sectiong 11 and 12 of the Act. The
property income of any charity or re-
ligion is noy being disturbed by it
But it it is a wholly religious pur-
pose, which meang a private temple,
or a rcligious function which he does
for purposes of acquiring  merit or
rather popularity, there the Govern-
ment should not be asked to foregoe
it tax. The idea that something is
being done here which takey; away
the soul from man, which mukes him
irreligious, which is being painted in
a Jurid way. is completely unreal
The intentions are clear. If it is a
wholly religious purpose and not one
in which the public are interested,
naturally he will not get the benefit
of tax exemption, but if it is some-
thing which ig for a charitable pur-
pose or semi-religious, or for that
matter anything in which the public
are interested, then it would be all
right.

Therefore, in spite of a great deal
of elogquence which I have heard, I
am unable to agree with the hon.
Member to delete this particular
Clause.

Shri Bade: He has not explained
what i¢ “substantially”. Iy is a re=
lutive term. What he thinks is sub-
stantial  and what the income-tax
officer thinks i3 substantial may
differ, That wlll create more confu-
sion. That should be avoided.

Dr, L. M. Singhvi: We raised the
objection that this will create end-
Tess confusion, that it ig likely to
ereate so much confusion that 1
would defeat the purpose for which
it is made, and is fraughy with dan-
gereeay consequences. This poing s
not met by the Finance Minister at
all. He has not answered It
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Shri T. T. Erishnamacharl; There
is nothing to meet, because I feel
that jt is a wholesome provision
which makes it really very clear and
does not allow people to sbuse their
rights under the guise of religion.

Mr, Chalrman: The question is:

AYES

Khanna, Shri P.K.
Kindar Lal, Shri
Koujolgi Shri H.V.
Kripa Shonkar, Shri

Division No. 10]

Achuthen, Shri

Alva, Shri A5,

Ankineedu, Shri
Arunachalam, Shri

Azad, Shri Bhagwat The
Bebunath Singh, Shri

Majaj, Shri Kamalnaysn
Barman, Shn INC.

Liasspps, Shri

Chandrabhan Singh, Shri
Chandrasckhar, Shrimati
Chandriki, Shri

Chaudhuri, Shrimati Kamsia
Chandhuri. Shri
Dialiit Singh, Shri

Das, 1r. MM,

Day, Shri B.K.

Desmukh, Shei B.D.
Desmukh, Shri Shiveii Rao 5.

Lalit Sen, Shri
Laskar, Shri N.R.
Laxmi Bai, Shrimati
Laonikar, Shri
Mahtah, Shri
Mantri, Shri D.D.
Marandi, Shri
Alaruthish, Shri

Mehta, Shri J.R.
Minlmats, Shrimati
Mirzn, Shei Bakar Ali
Shri Ribudhendra
. Shei
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“That Clause 9 stand part of

the Bill”

16.14 hrs.

[MR. SPEAKER in the Chair]
The Lok Sabha divided:

[16.14 hrs.

Rajdeo Singh, Shri

Shri D.B,
Ram Swarup, Shri
Ramanathan Chettiar, Shri R.
Rananjai Singh, Shri
Rane, Shri
Ray, Shrimati Renuka
Sadhu Ram, Shri
Saha, Dr. S.K.
Sahu, Shri Rameshwar
Saigal, Shri A5,
Saetyasbhame Devi, Shrimati
Sham Math, Shri
Sharma, Shri D.C.
Shashi Ranjan, Shri
Shastri, Shri Ramenand
Shinde, Shri
shysm Kumari Devi, Shrimui
i i Shri

Dixit, Shri G/N.
Dubey, Shri R.G
Drwiveds, Shri M. L.
Firodui, Shn

More, Shri K.L.
Mukne, Shri
Mukerice, Shrimati Sharda
Muthiah, Shri
Miranjsn Lal, Shri
Pandey, Shri RS,
Patel, Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri D.5.

Patil, Shri Vasuntrao
Prabhakar, Shri Naval
Prtap Singh, Shri
Puri, Shri D.D.
Rapunath Singh, Shr

Jadbav, Shri M.L.
Jadhav, Shri “l'ulshidas
Iha, Shri Yogendra
Jyotishi, Shri ].1".
Kanakassbai, Shri
Kedaria, Shri C.M.
Khan, Shri Shashnawaz

NOES
Aney, Dir. M5 Mavni, Shri MR,
Bade, Shri Mate, Shri
Bheel, Shri P11, Mauriya, Shri
Bum Singh, Shri Misra, Dr. U
Dandeker, Shri N. Rangs, Shri

Kapur Singh, Shri
Kurnl  Singhii, Shri
Krishnupal Singh, Shri

Heddy, Shri Narssimhz
Singhvi, Dr. L. M

Mr. Speaker: The result of the

division is:

Sidhewhwar Prasad, Shri
Sinhe, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sunder Lal, Shri

Swamy Shri ML

ir, Shei Mobe mmad

Ulikey, Shri

Vaishys, Shri N.B,
Virbhadra Singh, Shri
Vyas, Shri Hadhelal
Yadab, Shri N.P.
Yadav, Shri Ram Harkh

singh, Shn ¥.D,
Salunki, Shri

Tun Singh, Shri
Utiya, Shri

Vimla Devi. Shrimati

Yashpu! Singh, Shn
Yudhvir Singh, Shri

Ayes 90; Noes 22,
The motion was adopted.

Clause 9 was added to the Bill
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Mr. Speaker: I shall put clauses 10
to 18 together; there are no amend-
ments.

Shrimati Tarkeshwari Sinha: Sir, 1
want to speak on clauses 10, 11 and
i2, even though I have tabled no
amendwments, These are enabling
provisions and therefore., I wani to
speak on all of them together, 1
spoke about this in my general speech
also; I referred to the National Sav-
ings Certificates. In this clause a
concession has been given. I do not
oppose this clause because the con-
cession has been shown that this In-
terest will nol pe added to the total
income of an individual assessee But
I wanl to submit to the Finance
Minister that he should bring for-
ward a separate Bill or in any other
form for the type of concession which
1 shall explain, in respect of the
national savings certificates as they
were originally provided for, The
hon. Minister replying to my point
seid that genuine investors and
savers would not suffer. DBut the
situation is this, If you calculate the
national savings, the return on the
certificates on a 12 year certificate of
Rs. 100 would be Rs. 165 at the end
of 12 years. If there is encashment
in the first year. nothing come; to
him. There is a very small return on
the second year. The third year, the
return is a little morc and at the end
of 12 years the interest rate comes to
5.5 or 5.75 per cent. Sometimes it is
added to the total income. The re-
turn in absclute termg is higher; I
accept it. But this is not the time
when we can levy income-tax on
this, The market rate of inlerest is
very high. The hon. Finance Minister
knows that people are withdrawing
morey from banks. The hon. Finance
Minister knows it: that peoplc are
withdrawing money from the bank
and are investing it in some compan-
ies or in some other investing institu-
tions because the returns are very,
very high: 12 per cen! or 13 per cent.
These are the returns which are avail-
able from sound companies. In this
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situation, what will happen? Suppose,
I am a person who has bought these
certificates, 1 would feel that il my
earning capacity increases by 12 per
cent, 1 should certsinly encasn them
and iavest my money and capital in
other more attractive invesiment
channels.

I had a Gdttle to do  with  smal
sLvings and so 1 khow, and from my
own calculations 1 find that this one
item where the small saving invest-
ment has been up (o the maximum.
1f you take the other item:, 'he am-
ount that has been collected in other
itemns ig not so much. This is a very,
very fruitful channel which has been
giving so much money to the small
investors, Therefore, I think the
presen! measure will cause great dis-
incentive for the people who invest in
small savings; they will withdraw
the savings.

The Finance Minister said it would
not affect the old issues; but what
about the new issues?

Shri T, T. Krishnamachari;: The in-
terests are not being paid.

Shrimati Tarkeshwari Sinha: You
say that they will not be taxable
But what ig going to happen tomor-
row or the day after? Whatever
small savings they are raising, the
fruitfulness of the small savings is
nct to be utilised today. In any case,
it is going to be tomorrow or the day
afler tomorrow. Therefore :f  the
money that i coming through: the
Govermment today, goeg and creates a
disincentive, the ssme proportionate
fall will Le there.

Secondly, this iy & channel of in-
vestment in which a lot of offori has
to be made and generated, in order to
mobilise the gavings. Once the feel:
ing come: in that this is no good, then
what will happen is, the attractive-
nesg for this kind of savings will not
be there and it would be very diffi-
cult for anybody to go to the people
and say, “please invest your iavings
in the small savings certificotey be-
cause it ig attractive to you
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Therefore, 1 would appeal to the
Finance Minister—I do not oppose
thig clause—to move another amend-
ment to the Income-tax Act to delete
section 112 of the Income-tax Act in
80 far ag it relates t» the amount of
the interest on the na.ional; savings
certificates.

Shri T. T. Krishnamachari: The
position, I am afraid, is a little mis-
understood by my hon, friend. We
have introduced a new series which
is taxable; the old series are there. In
view of the fact that the interest rates
have risen, we have either to raise the
interest rates on the non-taxsble sav-
ings or introduce a gerie; with higher
interest rates and make them taxable.
The fact is that even though there are
certain ceilings, a large number of
people have used the non-taxable ser-
ies for the purpose of saving income-
tax. Therefore, we found that fur-
ther encouragement by raising the
rate on the non-taxable gerics is not
good, So, we introduced last time a
new serles of taxable ones which a
man who pays no tax or who is in the
middle income-group will find ad-
vantageous. Having done that, the
advantage that he gets in the way of
capital gains has got to be saved.
Otherwise he will have to pay capital
gains tax. All that this clause
does is to see that he does not
pay capital gains tax, because
it is a taxable certificates; never-
theless, the accrual of the amount that
has come should not make him liable
to pay tax on capital gains. This is
somethins which we try to save. If
the hon. Member thinks that the old
series should be discontinued or the
old series should have a higher rate
of interest it is another matter. But
there is nothing wrong in having a
taxable series which gives the option
to the people to take to one or the
other. There is no compulsion at all.
I do not think that the hon. Member
has understood the position correctly.
Anyway, this particular provision is
something which helps the person who
buys rather than surrenders,

Shrimati Tarkeshwarl Sinba: I
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want to make it clear; I just wanted
to say this. If he says that ithe new
series will come and that they will
have an enhanced rate of interest and
on that rate of interest income-iax
will be payable, I accept it, and I
agree that it should be done. But I
want to ask the hon, Finance Minister
this clarification. I want to know whe-
ther the old issue which was available
till yesterday at that prior rate of in-
terest will continue to be available
today or tomorrow.

Shrl T. T, Krishnamachari: Yes, at
the lower rate.

Mr. Speaker: She jg not opposing
the clause?

Shrimati Tarkeshwarl Simha: No,
Sir.

Mr, Speaker: The question is:

“That clauses 10 to 18 stand part
of the Bill.”

The motion was adopted.

Clauses 10 to 18 were added to Bill.
Clause 19— (Amendment of Act 34
of 1953).

Shri Karnl Singhji (Bikaner): I
want to move my amendment No. 7.

Mr. Speaker: It is out of order.

Shri Karnl Singhji: It is not quite
out of order, Sir.

Mr. Speaker: May not be quite, but
to some extent it is,

Shri Karni Singhji: Right now our
brave soldiers and policemen are fac-
ing bullets on the borders of the
country. The correct thing would
have been for the Finance Minister
him:elf to have brought forward an
amendment. If he ig not doing it, wt
must have an opportynity to put our
point of view,
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Mr, Speaker: He might gpeak on
the clause.

Shri N. Dundeker: The same ques-
tion arose in the previous session on
the first Finance Bill. to which I had
tableq an amendment which was ob-
jected to on the ground that it was
unconnected with the clause It was
about the exemption or admissibility
of royalties in the assessment of as-
sessers.  Eventually you were kind
enough to rule that it could be moved.

Mr. Bpeaker: But if it is out of con-
text and iz not touched by the Bill
itself, it cannot be moved, unless it
is consequential on some gection that
we might be adopting here, If it is
consequential, then we allow it. He
might speak on the clause, and in the
‘mean-~hile I will get that examined—
the case referred to by Mr. Dandeker.

Shrl Karni Singhji: Ever since the
Kutch incursions from Pakistan took
place, it occurred to me that I should
revive gnee more the question of seek-
ing exemption for the police forces
from the operation of estate duty, as
is the case with the armed forces. I
have been following up this matter
ever since 1952 and my minutes of
dissent are there both in 1952 and 1958.

The fact is that Parliament, in its
wisdom, exempted lhe armed forces
from the operation of the Estate Duty
Act in 1958. I now seek to equate the
police for.es und the gecurity forees
who are fighting on our borders with
the armed forces, because I feel the
police and the army are performing
exactly the same function. It would
therefore. not be correct to diseri-
minate betweepn the armed forces and
the police, more so today, When I
moved an amendment in 1858 on the
floor of this House. the then Finance
Minister, Mr, Morarji Desai, aceepted
part of it and exempted thc armed
forces. That was understandable, be-
cause at that time, the police weie not
called upon to perform dutics of the
army. But today, with our vast hord-
ers with China and Paklstan, every

day we have reports of policemen who
are killed. The question today is
more of a gesture of equating the
two, 1 have a feeling that the Fin-
ance Minister would himself come
with an amendment and recognise the
services of our braye policemen, un-
less, of course, he feels that the ser-
vices uf policemen are in any way in-
ferior 1o those of the army or the lives

of the poli any ch than
those of the armed forces. But I do
not think that js the case. ! would,

therefore, request him with all the

phasig at my d to accept
this, I am sure I have the support of
the House, although perhaps if the
whip is cracked, we may not get the
votes required to pass it. 1 would
request you, Sir, to permit me to move
my amendment.

Mr. Speaker: That has (o be done
on legal grounds. Otherwise, I have
all the sympathy for it

Shri N. Dandeker: I would like to
say 8 word on the merilg of the pro-
posal which stands in the name of my
hon. friend, Shri Karni Singhji. It is
always a matter of good gesture
really for thig supreme legislature to
say that when people of whatever
rank—they may be ordinary policemen
or they may be police officers or
jawans or officers in the army-—when-
ever in the discharge of their duties
they lay down their lives, they will
not be liable to thig tax which they
would otherwise have to pav. And
the kind of situation we have today
is such that many members of the
police forces have laid down their
lives in Kutch, East Bengal horder,
Kashmir and various other places. 1
think it is almost a matter of decency,
apart from good gesture, that we
should gay that these people will not
be liable to this tax, to which they
would otherwise be subjert bv the
very fact of their doing their duty in
the border areas and risking their
lives. 1t is an extrnordinary propo-
sition for us to insist that in respect of
thesc people, when they die, we will
take our pound of flesh. It may be
that only one in a thousand is liable
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1o estate duty, or even less, Just as,
for good reasoni, memberg of the
armed forces, from the jawans to the
top brass, killed in action are exem-
pted from estate duty, so too, it seems
to me a ‘matter of elementary decency
that we ought to show the same con-
sideration to the policemen.

Shri D, C. Bharma: I come from a
eonstituency which is a border con-
stituency, Therg is one area, called
Kunya Ke Bhet which is 100 yards
away from Pakistan border. I have
visited some of the posts where our
policemen are stationed. They are
very flne men. It is not that they
come only from Punjab., T must tell
you very truthfully that they come
from shmost all the States of India.
All thes¢ sepoys or policemen are
doing & very splendid job. They are
away from any concentration of popu-
lation, cither in a village or in a town,
Their job is very very difficult, They
are away from any human habitation
and they have to get their supplies
from far away places. They grow
their own vegetables, They lovk after
themselves. They try to get the things
they require from villages and towns
fap away. I have visited gome of
these places and 1 know that these
persons; are keeping a watch on the
border all the time. They try to see
v hether any infiitrators enter our
wountry or not. 1 am very glad, and
1 think you are also very happy, Sir,
that our State of Punjab has been so
far free from infllrators. I believe this
is dus {o the splendid job which these
policemen have performed.

When Shri Dandeker supports & fin-
ancla] proposition I think it must be
sound legally as well as otherwise.
And when Shri Masani gupports a
financial proposition, I 'must say that
it comes from g source which is not
in keeping with our social traditions.
Shri Dandeker has supported this
proposition. I would submit very
respectfully that the propos.tion put
forward by Shri Karni Singhji should
Le accepted and we should send &

AUGUST 31, 1865 Finance (No. 2) Bill 3728

word of pood cheer to our jawans
who are now manning our police posts
all gver the frontier.

Shri Dandcker said that this will
be a gesture of decency. | think it is
not merely a gesture of decency. It
is a gesture of courtesy, a gesture of
appreciation. If this gesture is shown,
1 am sure they will all feel very happy
and they will know that their coun-
trymen who sit in Parliament are
very colicitous of their welfare. I
whole-heartedly support the proposal
of Shri Karni Singhji which was
supported by Shri Dandeker.

Shrj Kapur Singh (Ludhiana): Be-
fore rising to oppose this obnoxious
clause of this wholly obnox:ous Bill, I
want to say a word about the wvery
obnoxious and illogical fallacy which
my hon. friend, Professor Sharma,
has introduced jn his argument. He
has just now said that a certain thing
must bes good hecause it has been
advanced or supported by a certain
individual. In logic it is called argu-

t ad ver di an arg
which is sought to be supported be-
cause it proceeds from a certain per-
son and not because of its merits.

Mr. Speaker: On merits also, he has
supported it, But he has some regard
for one particular Member . . |

Shri Kapur Singh: I want 1c expose
the element of fallacy in his argu-
ment.

Now, I come to the clause. I oppose
this clause for three reasons. This
clause is neither well-conceived nor
well-intentioned and it suffers from
three grave defects. Firstly, it is
obfuscatory; secondly, it i; anti-social
and thirdly, it is unconstitutional also.
It is obfuscatory because unless the
term_ ‘religion' is legally defined—I
maintain the term ‘religion’ cannot be
legally defined—to retain the clause
as it is, will lead to all kinds of arbi-
trary interpretations in the case-law
which will henceforth be laid down
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and this will create a great deal of
‘onfusion in the state of the law of
~dp country,

Secondlv, | consider this clause
anti-socia!  because it is conceived
mere ¥ as an exercise in atheism and
it attacks the profound gprings and
wells of human altruism and charity.
Once you say that a charitable pur-
pose does not include anything that
is wholly or substantially partaking of

religious impulse, then you try not
only to clog up human springs and
wells of charity and altruism, but

you alsp i-y to inlroduce poison into
the finest sentiments of human nature.
Therefore, this clause iz  anti-social
wlzo snd it ought to be rejected.

Thirdly, this clause is upconstitu-
tional in so far ag it is prejudicial to
free practice of religion, while our
Constitution guarantees free practlce
of religion. This clause has indirect
effcet of putting the free practice of
re’igion at a disadvantage and it is,
therefore, a direct attack on the free
practice of religion.

For these three reasons, 1 oppose
this clause.

Shri Daji: Sir, I rise to suppurt the
pruposed amendment of iy hon
friend Shri Karni Singhji.

Shri T. T. Krishnamachari: There is
nu amendment,

Shri Daji: 1 do not want in repeat
the arguments given already by Mr.
Dandeker and Prof. Sharma, 1 want
to put it gn & higher plane, It is not
any question ~] grace. It is absolu-
tely immoral for the State to put a
gun in the hands of a man and to send
him to defend the border and, when
he dies, to say that he will be charged
the estate guty. It is not a questinn
of grace at all and it is ab-olute im-
morality, On the gne hand, you force
him to put on a uniform and ask him
‘o go and defend hig countsy and on
the other hand, when he diex while
defending the country, you say, "I
will charge you the estate duty”.

Shri Karni Singhji: The policeman
1z less equipped than the army man,

Shri Daji: Secondly, it is discri-
minatory under the Constitution and
1 cannot understand, for the life of
'me, on what logical basis the distinc-
tion is sought to be made belween a
member of the armed forces and a
member of the police force armed with
a gun on the same duty. There is no
logic in this, The Government hav-
ing once accepted the proposition that
the army man who dies on duty
should not be charged the estale duty
has no reason, absolutely none, to say
that the policeman who dies while
defending the country should be
charged the estals duty. It is not
that there is going to be muach loss or
gain to the Treasury either way. What
iz the pay of a policeman sent to the
horder? It is hardly Rs 100 with all
the allowances. There is harly any
saving to be covercd by the estate
duty clause. That is not the point.
The point is this. Is the Statc doing
a just, right and moral thing, after
having sent a man to defend the coun-
try, to cash him by his death in the
defence of his country. I think, the
praoposition is <o patently immoral
that the Finance Minister should st
least give an understanding that he
will take the first possible opportunity
tn amend it.

Dr_ L. M. Singhvi: Mr. Speaker, Sir,
1 do not know if you have already
finallv ruled that this is not permis-
aible. 1 should like to crave your
indulgence. in the first instance, to
emphasine that this is not really out
of order ag claimed, I believe, by the
Treasury Benches, This is u matter
which relates to clause 19 of the Bi!l.
The ruling that was cited—I have
gone through this ruling now—is not
really, cn all fourE, with the present
situatlon. Here js clause 19  itself
which is a part of this Bil' and all
that my hon. friend Shri Karni Singhji
wishes to do is lo incorporalz jn this
particular clause an exemption for the
police force.
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Mr. Speaker: He wants to get
clause 313 of the Estate Dutv Act
amended. Clause 33 is not being

touched here in this.

Dr. L. M. Singhvi: If that is so, the
whole procedure which is provided
for obtaining Presidential recommend-
ation for an amendment like this is
at:oolutely pointless. Why should re-
con dation of the President be ob-
tained under the Constitution for an
amendment which is sought to be in-
corporated.

I would submit further that, so far
as the proposal made by Shri Karni
Singh, on which other hon. Members
have spoken, is concerned, it has
wide support—almost unanimous sup-
port—in this House. This is a provi-
sion which iy more in the nature of
a gesture than a provision which
might affect the revenue of the Fin-
ance Minister. I do not think the Fin-
ance Minister would be that calcula-
tive. I am sure he would consider
this in the spirit in which it has been
moved. Today we have a situation in
which the Police forces are defending
our borders and are laying down their
lives day in and day out. At least on
this consideration, if not on any
other, we must accept this exemption
being extended to the Police forces

also.
Dr. M. §. Aney: [ appea] to my hon.
friends ‘o support the suggestion

made by Shri Karni Singh. If the
Finance Minister cannot do it now, he
should at least take the earliest op-
portunity of coming forward with
some amendment I need not go into
the details since my hon. Friends
have already put forth the reasons
very clearly. The idea should not go
out to the Police that the Government
are making a distinction between them
and the military, particularly at a
time when our Police are being sent
to different sectors of vital importance,
It is but proper that we give them
the necessary encouragement and do
not create any cause for despond-
ency and despair.

Shrimati Renuka Ray: Mr. Speaker,
Sir, T would like to support strongly
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the suggestion made by my hon.
Friend, Shri Karni Singh. 1 also re-
present a border constituency where
the Police are involved almost daily
with border clashes. If some of the
Members of the House were to see
the conditions in which they live,
they would find that they are unbel-
fevable, But at the same time the
courage that they have shown when
things have gone wrong in our bor-
ders stands testimony to the manner
in which they behave. It may not be
possible perhaps to bring in a provi-
sion now. But I am sure, in response
to the feelings of this House, the Fin-
ance Minister will find the way out
as to how to include this provisi
either in this Bill or by 5 separate
amendment.

Shrimati Tarkeshwari Sinha: May
1 alsp say a few words on this?

Mr. Speaker: I can pr that
everyone in the House supports it.

Shri Raghunath Singh: Everybody
in the House supports it. So, we
request the Finance Minister to con-
sider this sentiment very seriously.
The whole House supports the point.

Shri T. T. Krish hari: [ should
like to say this that this cannot be
brought in like this. Since the Housa
says that it wantg it, I am perfectly
prepared to bring it in the next
Finance Bill

Mr. Speaker: That is right. Though
I had given that ruling that the
amendment was not admissible, yet
because I also wanted to support it
I had allowed that discussion. 1 had
allowed that discussion because it
looked reasonable, and the arguments
that have been advanced are really
such that I am alsg of the same opi-
nion. There is no reason why there
should be any discrimination. We are
thankful to the hon. Minister that he
has promised that he would bring that
in at the earliest opportunity.

Shri Tyagi: That is democracy
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Mr. Speaker: The guestion is:
“That clause 19 stand part of the
Bill".
The motion was adopted.
Clause 19 was added to the Bill.

Clause 20— (Amendment of Act 27
of 1857),

Bhri N. Dandeker: | beg to move*:
(i) Page 10, line 30, after 'state-
ment’ insert ‘subsequently’ (8)

(ii} Page 10, line 31, after ‘docu-
ment’  ingert ‘subsequently’.

8)
Mr. Speaker: These amendments are
now before the House.

Shri N, Dandeker: These two
amendment: are smal] amendments.

In order to explain this, 1 should
like to say just a few words about the
main purport of clause 20. Clause 20
(ii) is concerned with an excellent
provision which enables the commis-
sioner in his discretion in the course
of the wealth tax assessment, to re-
duce or waive the amount of mini-
mum penalty for failure without rea-
sonable cause to furnish the return
of net wealth which a person was re-
quired to furnish under section 14 or
to reduce or waive the amount of
minimum penalty imposable on g per-
son, Then, it goes on to lay down
the various conditions under which
the commissioner may act, such as, for
instance, that the assessee ha; coO-
operateg in the inquiry relating to
him_ has paid or has made satisfac-
tory arrangements for payment and
s0 on, Now the main object of the
particular sub-section to whick: 1 am
moving an amendment is something
which I wholly accept, namely that
where any lproceedings have been
taken against any person in respect of
erroneous declarations and 50 on in
wealth tax, any statement made by
him, or account or other document
produced by him, shall not be inad-
missible as evidence for the purpose
of such proceedings, merely on the
ground that such statement was made,

ur such aceount or document produc-
ed, in the belief that the commissioner
would waive the penalty under the
waiver clause to which I have just
referred. In principle, that clause is
perfectly sound. But in order to
make the meaning of the thing guite
clear 1 presume some amendment is
required. I presume that what is real-

ly intended s this. If any
statement  is  subsequently made.
or account or other  docu-
ment subsequently produced, by a
person,—that iy to say, if there are
ulready any proceedings pending

against him for misdeclaration or un-
der-declarstion of wealth when he
goes to the commissioner (under the
previously mentioned powers), re-
que.ting the commissioner to treat
him leniently,—then I agree such
statements etc, ought not to be in-
admissible in evidence against him.
But, subject to the various conditions
that have been stated, 1 suggesi that
it would be bad in public policy that
that man'y statement, when he comes
along to make such a request, could
then be used against him in relation
to proceedings subsequentl; started
against him. What 1 am, therefore,
submitting by way of amendment is
this that where any proceedings are
pending, then any subsequent stale-
ment or document produced by the
person for the sake of trying to get
relief after he had been caught,
should not be inadmissible in evidence
that would be quite right and proper.
And 1 hope the Finance Minister will
accept it, for my amendments are
really designed to make clear the in-
tentions of this particular provision
proposed to be inserted, by making it
clear thal any statement subsequently
made, that is, subsequent to the pro-
ceedings initiated against a person, or
account or other document subse-
quently produced will not be neces-
sarily inadmissible merely b of
his plea to the commissioner to let

him off lightly.

Shri T. T. lrltunnnehlrl_:_] am
afraid | am not in a position to

*Moved wit.h_.ti_:; mom;;ndﬁm ot the President
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accept it because it opens the clause
very wide, Actually this amendment
follow: the pattern of Sec. 279 of the
Act as it was amended by the Fin-
ance Act, 1985 Sec. 279(3) virtually
repeats the same position—where any
proceeding has  been taken against
any person a statemeni made—
not subseguently. If I accept the
amendment, it would certainly make
it very difficult to enforce the provi-
gions of the particular ennctment.

Mr. Speaker: I shall now put amend-
ments Nos. 8 and 9 to the vcte of the
House.

Amendments Nos. 8 and 9 were put
and nepatived.

Mr. Speaker: The question is:

“That clause 20
the Bill".

The motion was adopted.

stand part of

Clause 20 was added 10 the Bill

Clause 21— (Amendment of Act 18
of 1958).

Shri N, Dandeker: [ beg to move*:
Page 11.—omit lines 2 to 8, (10).

This, in fact, is a sub-clause about
religious purpose proposed to be in-
serted to section 5 of the Gift-tax
Act to the same effect as in clauses §
and 19, namely, that a charitable
purpose shall not include a purpoze
the whole or substantially the whole
of which is of a religious nature, This
yet is another attempt to button up
everything against religion, that is to
say, you may mnot be religious under
the Income-tax Act, you are not per-
mitted to be religious under the Estate
Duty Act; and now you may not be
even generous under the Gift-tax Act,
if the generosity is in favour of reli-
gion.

8bhri T. T. Krishnamachari: The
provision is the same as clauses 9 and
19. But in the case of the Gift-tax
Act, we have made a specific provi-
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sion tp say that in the case of ap-
proved institutions notified by Gov-
ernment, if any person makes a gift,
that will not attract the tax, if that
particular institution is 8 temple,
gurdwara, mosque or church of some
antiquity, of some importance It is
merely to prevent donations for sort
of private institutions which are pure-
ly domestic. 1 am quite prepared to
have the list already there to be en-
larged by adding the names of insti-
tutions hon. Members can give. I
am prepared to do that But I am not
able to accept the hon, Member's sug-
gestion.

Mr, Speaker: I shall now put amend-
ment No. 10 to the vote of the House’

Amendment No. 10 was put and re-
gatived,

Mr. Speaker: The question is:

“That clause 21
the Bill"

The motion was adopted.

stand part of

Cleuse 21 was added to the Bill.

Clause 22 to 24 were added to the
Bill.

Clause 25— (Amendment of Act 33
of 1834).

Shri M. R. Masani:
Page 18—
omit lines 26 and 27. (11).

1 beg to move*:

Shri N, Dandeker:
(i) Page 18—

1 beg to move®:

after line 27, insert—

“Provideq that in respect
of all articles imported for the
purpose of an undertaking
which fulfils the requirements
prescribed by section 84 of
the Income-tax Act, 1861, the
rates of duty shall be the rates
in force immediately before

dation o!f the President
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the amendment to the Indian
Tariff Act, 1934, by the Fin-
ance (Mo, 2) Act 1965 (12)

tii) Page 18-~

after ling 27, msert—

“Provided that the regula-
lory customs duty of ten per
vent effective from 17th Feb-
ruary, 1885 shall be cancelled
with effect from such date as
the alterations in the First
Schedule to the Tariff Act in-
creasing the standard rate of
duty on imported articles come
into operation.” (13)

Shrl M. R. M. i: My d t
seeks to delete sub-clause (b) of
c!. 28, Let me make it clear that if this
amendment were accepted, all the
new import duties would be struck
down, those which are contained in
the schedule, because sub-clause (b)
says ‘the First Schedule =hall be

ded in the specifled in
Parts T and T of the Schedule to this
Act'.

If you turn to the Schedule to this
Act, it coverg a wide range of raw
materials, commodities and machi-
nery, cxcessive duties on which
are now sought to be imposed under
the customs tariff. As the leader of
our party pointed out at an earlier
stage of this discussion, no case what-
soever has been made out for this
Supplementary Budget and these
taxation measures which are proposed
in this Clause. Tt is just a continua-
tion of the perverse thinking that
animated the first Finance Bill which
is to be found in the second Finance
Bill. It is true that the financial posi-
tion of the markets is disastrous, that
capital investment has come to & stop.
But is this the remedy for it? On the
contrary, this Bill is calculated to
make the financial position of the
country and the capita] market even
waorse

I am much interested to see that
this very Bl iz golng to involve ad-
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ditional expenditure. Hon. Members
have been asking for a cut in expendi-
ture; others put it differently by say-
ing that they want efficiency with eco-
numy,  But thig Bill by its very pro-
mulgation is going to cost Rs. 35 lakhs
more, additional, wasteful expendi-
ture, to the country. And why? The
Statement of Objects and Reasons, the
Financial Memorandum attached to
the Bil] points out, that because the
incidence of taxes, import duties and

©xcises, is raised, they want more
staff. I have never heard a more out-
rageous proposition. Because you

raise the rate from 10 to 15 per cent
or from 15 to 30 per cent, you need
more staff.

Shri N. Dandeker: Most difficult
arithmatic,

Shri M. R. Masanl: This is how
wasteful, criminally  wasteful, ex-

pendlture ig indulged in. Ever-grow-
ing bureaucracy. ever-growing Par-
kinson's Law; at a time when the
country wants to cut down expendi-
ture and balance its budget, more and
more expenditure; even when you
raise more tax you make people pay
more for the processing of the tax.

The Finance Minister said this
morning that prices were rising, that
prices were the bugbear of every
Finance Minister. May T say that they
are the responsibility of the Finance
Minister? It is within his power, by
good or bad budgeting, to budget for
stable prices or to budget for infla-
tion and, if prices have risen since
last February, the entire responsibi-
lity falls on the shoulders of the
Finance Minister and his Government
which brought in the Budget in Feb-
rusry, which we warned was a highly
inflationary, deliberately inflationary,
Budget. And this is our charge
against this Budget—that this ml
also is a deliberately inflationary
Budget. Any man who brings in this
budget must know that prices will
rise.

An hon. Member: He has admitted
it. .
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Shri M. R. Masani: If he does not
know it that is to bad. The fact is
?hat he must know, as a reasonably
intelligent person, which he is, he is
moZe than reasonably intelligent, The
fact is, therefore, that this budget is
2 deliberately inflationary budget

There are two bad things about this
Finance Bill. and particularly about
these import duties that are sought o
be levied. The first is, as I said, they
will raise prices. This will be in many
ways. It has already happened. A
day or two after the Finance Bill was
introduced, the price of stainless steel
utensils in the country went up by 10
per cenl, and the price of brass uten-
sils by Rs. 1.25 per Kg. It is no good
the Finance Minister blaming mer-
chants and the shopkeepers for it, He
is the culprit BEwvery shopkeeper,
every merchant and every producer
will raise his price and pass the bur-
den on to the consumer, ond any
Finance Minister who does not expect

the burden to be passed on to the
consumer is nmot fit to orcupy his
office.

Shri Banga (Chittoor): 1z an estrich

Shri M. R. Masani: The cost will go
up in many industries. Industrial raw
material will cost more becruse of
higher import duty This will be
particularly true of oil, furnace oil,
diesel, petroleum, iron and steel. All
these thinga go into consumer pro-
ducts; and these consumer products
are going to cost more to the poor
man and the middle-clags man in the
villages and towns of India. There
will be a sharp rise in the price of

goods b of higher
duty on imported raw materials. What
about transportation costs? Every
man who travels, every consignment
of goods of foodgrains, that iz trans-
portedd will cost more because of the
rise In the cost of petroleum and
dlesel

Further, even the cost of foodgrains,
will go up higher. We had. unfortu-
nately, an acrimonloug discussion this
morning. and other mornings, about
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responsibility for what has happened
‘n Manipur or elsewhere in our coun-
iry. Is this the time to dp anything
which will arise the price of food-
grains brought to the market? 1
accuse the Finance Minister and this
Government of having brought in this
vlause and in subsequent clauses im-
port duties and excise duties that are
#oing to raise the price of transporta-
tion and of road tramsport, which is
the best form of transport in India.
and in consequence the price of food-
grains and other things brought to
market. It has been estimated that
imports into this country are of the
order of Rs B00-700 crores per year.
Thig means that, on the average an
increase of 25 per cent—that is the
rough e-timate that 1 tried to draw
of the impact; the Minister may cor-
rect me, I do not know what his aver-
age Is, but assuming that the average
increase is 25 per cent under the im-
port duties, Industry will have to
pay one-fourth of Rs. 600-700 crores
and this will mean an additional im-
port duty and taxation of Rs. 150-175
crores every year. Does the Finance
Minister really expect those concerned
who have to pay these additiona] dut-
ies to bear them themselves? Cen-
tainly not. Like any economic man.
who has to bear these duties will pass
it on tn the consumer who buys his
goods. There is no good the Finance
Minister expressing the hope that he
will not do and it is not going to hap-
pen: he knows that it is going to
happen. '

This is a deliberately inflationary
Bil and it will retard the industrial
production in this country; it will eat
into our national savings by raising
prices, by retarding production: our
nationa! income will go down and
hence the cake that every one of us
tnkes home will go down; investment
will go down and the rate of capital
formation will go down. 1 consider
this particular provision, which iz the
kennel or heart of this Bill. to be
anti-nalional, to be against ali pro-
press in our country and I have there-
fore moved this amendment
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Shri N. Dandeker: Sir, | am speak-
ing on amendments 12 and 13 and
quite frankly. 1 have tabled these be-
cause I have no hope whatever that
the more important amendment of
Mr. Masani which is to delete the
poisonous sting from this Bill will be
accepted. This Bill has literally its
poisonous sting in the tail, in clauses
25 and 26, and mainly in just the two
lines in clause 25 which Mr. Masani
seeks o delete. They are in fact the
whole crux of the Bill, In so far as
import duties are concerned, 1 am
moving amendments No. 12 and 13 in
the hope that we may at least have
small mercies if not a complete re-
moval of this gword of Democles over
the country in terms of new rates of
import duties. The first gmendment
iz tp the effect:

“Provided that in respe=i of arti-
cles imported for the purpore of
an underteking which fulfils the
requirements prescribed by sec-
tion 84 of the Income-tax Act of
1961, the rates of duty sha!l be
the rates in force immediately
before the amendment 1o the
Indian Tariff Act of 1934 by the
Finance No. 2 Act of 1965."

17 hrs.

Section B4 of the Income-tax Act is
concerned with new undertakings and
the supposed tax holiday which they
are expected to be enjoying, one of
those illusory benefits; that exist un-
der the Income-tax Act and is sought
to be extended by an earlier section
of this Bill for another perind of five
years, a bogus tax holidey to earn
profits, and by the time which nobody
enjoys because the fact is that by the
time they begin their depreciction and
other allowances are availed of their
five vears are also over. This is the
kind of concern which is referred to
in section 84, newly established indu--
trial undertakings. 1 am seeking by
amendment No 12 that in regard to

these the rates of duty shall be the
rates in force immediately before the
amendment made by the Finance Act
No. 2 to the tariff schedule. The A
cond amendment, No, 13, is concerned
with a general proposition. If We must
have these monitrous new import
duties, for heaven's sake, abolish
these regulatory duties of ten per cenl
that was surreptitiously brought in
on the 17th February of this year. Tt

bled the Fj Minister {o trot
nut o surplus budget when he present-
ed hi; main budget at the end of Feb-
ruary. T submit that you cannot have
it both ways; if it is suggested that
this clause 25 (b) is for streamlining
the entire tariff structure, that is,
for getting away from too many rates
of taxes, basic rates and surcharges,
this relief and that relief, and some-
thing on top of all that and so on, then
I suggest that it is fundamental to
the whole argument thet the so-called
regulatory  duties, arily  im-
posed, as you were pleased to say.
to save the rupee from going down
the drain, (which it is already doing
pretty fast) though actually they were
imposed not for the purpose of sav-
ing the rupee but only to enable the
Finance Minister Ly present a surplus
budget,—those regulatory dutier
should go, ought to go. And, there-
fore, I am suggesting the insertion of
a second proviso that “the regulatory
customs duty of 10 per cent made
effective from 17th February, 1985,
shall be cancelled with effect from
such date as the alterations in the
First schedule to the Tariff Act Ine
creasing the standard rate of duty on
imported articles come into operation.”

Shri Bade: | support Shri Masani .
An hon. Member: It i: past five,
Sir.

Mr. Speaker: Could we sit for a
few minutes more for the sceond
reading? There Iz the third readine

which may be taken up tomorrow
1 think there is only one more
clause—28
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Shri M. R, Masani: This is a very
important  clause; many Members
might like to speak on it.

Mr, Speaker: All right, as the House
like:. Shri Bade may continue to-
morrow.

AUGUST 31, 1965
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17.08 hrs.
The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,

September 1, 1965/Bhadrqa 10, 1887
(Saka).
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